3201 Committee on the
conduct of certain Members
during President’'s Address

NOTIFICATIONS UNDER THE ESSENTIAL

CommMonITIES AcCT, 1955

Th Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): Sir, I beg to lay on bthe
Table a copy each of the following
Notifications under sub-s.ction (6) of
section 3 of the Essential Commodities
Act, 1955: —

(i) The Rice (Punjab) Price Con-
trol (Amendment)  Order,
1963 published in Notification
No. G.S.R. 318 dated the 23rd
February, 1963.

(ii) The Wheat Roller Flour
Mills (Licensing and Control)
Amendment Order, 1963 pub-
lished in Notification No.
G.SR. 354 dated the 2nd
March, 1963.

(iii) The Rice (Madhya Pradesh)
Price Control (Amendment)
Order, 1963 published in Noti-
fication No. G.S.R. 360 dated
the 25th February, 1963.

(iv) The Rice (Punjab) Price
Control (Second Amendment)
Order, 1963 published in Noti-
fication No, G.S.R. 361 dated
the 25th February, 1963.

(v) The Rice (Eastern Zone)
Movement Control (Amend-
ment) Order, 1963 published
in Notification No. G.S.R, 397
dated the 2nd March, 1953,

[Placed in Library, See No. LT-930/
63].

12.03 hrs.

COMMITTEE ON THE CONDUCT OF
CERTAIN MEMBERS DURING PRE-
SIDENT'S ADDRESS

PRESENTATION OF REPORT

Shri Krishnamoorthy Rao  (Shi-
moga): Sir, I beg to present the
Report of the Committee on the con-
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duct of certain Members during Pre-

sident’s Address.

12.03} hrs.

APPROPRIATION (RAILWAYS) NO.
2 BILL*, 1963

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
Sir, on behalf of Sardar Swaram
Singh, I beg to move for leave to in-
troduce a Bill to authorise payment
and appropriation of certain « :ms from
and out of the (.. ...diLd 'und of
India for the service of the financial
year 1963-64 for the purposes of Rail-
ways.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of India for the service of
the financial year 1963-64 for the
purposes of Railways.”

The motion was adopted.

Shri Shahnawaz Khan: Sir, I intro-
ducet the Bill.

12.04 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1962-63

Mr, Speaker: The House will now
take up discussion and voting on the
Supplementary Demands for Grantsin
respect of the Budget (General) for
1962-63 for which two hours have been
allotted. Hon. Members dcsirous of
moving their cut motions printed in
lists Nos. 1 and 2 may send slips to the
Table within 15 minutes indicating
which of the cut motions they would
like to move.

DeMmaND No, 1—MIiINISTRY oF Com-
MERCE AND INDUSTRY

Mr. Speaker: lMotion moved:
“That a supplementary sum not

*Published in the Gazette of India Extraordinary Part II—Section 2,

dated 12-3-63.

+Introduced with the recommenda tion of the President,
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exceeding Rs. 3,53,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Ministry of Commerce

{1

and Industry’.

DEMAND NO. 8—MINISTRY OF DEFENCE

Mr. Speaker: Moticn moved:

“That a supplementary sum not
exceeding Rs. 2.25.000 be grant-
ed to the P..siaent to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in

» 9

respect of ‘Ministry of Defence’.

DeMAND NO. 9—DEFENCE SERVICES,
EFFECTIVE-ARMY

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 37,10,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Defence Services
Effective-Army’.”

Demanp No. 10—DEFENCE SERVICES,
EFFECTIVE-NAVY

Mr. Speaker: Moticn moved:

“That a supplementary sum not
exceeding Rs. 40,00,000 be grant-
ed to the President to defray the
charges which will come in cou'rse
of payment during the year cndxr.lg
the 31st day of March, 1963, in
respect of ‘Defence Services

’

Effective-Navy’.

DemMAND No. 16—TRIBAL AREAS

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,25,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
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the 31st day of March, 1963, in
respect of “Tribal Areas’.”

DeEmAaND No. 21—Goa, DaMAN AND Dru

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs, 50,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Goa, Daman and Diu’.”

DEMAND No. 29—CURRENCY AND
COINAGE

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 80,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Currency and Coin-
agev‘n

DemAND No. 30A—Korar GoLp MINES

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,98,06,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Kolar Gold Mines"”

DeEmAND No. 31—PENSIONS AND OTHER

RETIREMENT BENEFITS
Mr. Speaker: Motion moved:

“That a supplementary sum not
excceding Rs. 35,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Pensions and other
Retirement Benefits’.”

DemAND No. 34—Otner REVENUE Ex-
PENDITURE OF THE MINISTRY OF FINANCE

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 18,20,00,000 be grant-
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ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Other Revenue Ex-
penditure of the Ministry of

(E1)

Finance’.

DeEmMAND No. 37—MISCELLANEOUS AD-

JUSTMENTS BETWEEN THE CENTRAL
AND STATE GOVERNMENTS

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,11,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Miscellaneous Adjust-
ments between the Central and

D)

State Governments’.

DeEMAND No. 44—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF Foop
AND AGRICULTURE

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 95,54,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Other Revenue Expen-
diture of the Ministry of Food
and Agriculture’.”

DEMAND No. 48—MiINISTRY oF HOME

AFFAIRS
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 20,15,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Ministry of Home
Affairs’.”

DEMAND No. 49_CABINET
Mr. Speaker: Moticn moved:

“That a supplementary sum not
exceeding Rs. 3,15,000 be grant-
ed to the President to defray the
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charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Cabinet’.”

Demanp No, 50—ZonNAL COUNCILS
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 6,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Zonal Councils’.”

DEMAND No. 52—PoLICE
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 4,66,48,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Police’.”

DemaNp No. 53—CEeNsus
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 64,64,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Census’.”

DemMAND No. 55—Privy PURSES oF
INDIAN RULERS

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs, 23,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Privy Purses of Indian
Rulers’.”

DemMAND No. 56—DELHT
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 55,27,000 be grant-
ed to the President to defray the
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charges which wiil come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Delhi’.”

DsMmAND No. 63—MINISTRY OF INFOR-

MATION & BROADCASTING

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 75,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Ministry of Information
and Broadcasting’.”

DmvmanNDp No. 66—MINISTRY OF IRRIGA-

TION AND POWER
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,19,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Ministry of Irrigation
and Power'.”

Demanp No. 67—MULTIPURPOSE RIVER

SCHEMES
Mr. Speaker: Mctlicn moved:

“That a supplementary sum not
exceeding Rs. 11,27,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Multipurpose River
Schemes'.”

DemaND No, 72—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF LAB-
OUR AND EMPLOYMENT

Mr. Speaker: Molicn moved:

“That a supplementary sum not
exceeding Rs. 16,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
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diture of the Ministry of Labour
and Employment’.”

Dsmanp No. 86—MINISTRY OF STEEL

AND HEAVY INDUSTRIES
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 4,92,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Ministry of Steel and
Heavy Industries’.”

DeEMAND No. 87—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF STEEL
AND HEAVY INDUSTRIES

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 14,51,16,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Other Revenue Expen-
diture of the Ministry of Steel
and Heavy Industries’.”

Demanp No. 91—CONMMUNICATIONS

(INCLUDING NATIONAL HIGHWAYS)
Mr. Speaker: Motion moved:

“That a supplcmentary sum not
exceeding Rs. 25,89,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Communications (in-
cluding National Highways)'.”

DeEmMAND No. 92—MERCANTILE MARINE

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 7,65,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Mercantile Marine'.”
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DemanD No. 97—INDIAN PosTs ANWD

TELEGRAPHS DEPARTMENT
Mr. Speaker: Moticn moved:

“That a supplementary sum not
exceeding Rs. 3,44,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respeot of ‘Indian Posts and Tele-
graphs Department’.”

DemAND No, 99—MINISTRY OF WORKS,

HOUSING AND SUPPLY
Mr. Speaker: Motior moved:

“That a supplementary sum not
exceeding Rs. 85,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Ministry of Works,
Housing and Supply’.”

DeEMAND No. 101—Pucric WORKS
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 82,59,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Public Works’.”

DEMAND No. 102—STATIONERY AND
PRINTING

Mr. Speaker: Molion moved:

“That a supplementary sum not
excceding Rs. 85,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Stationery and Print-
ing’.”

DemanD No. 110—RAJYA SABHA

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 2,65,000 be grant-
ed to the President to defray the
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charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Rajya Sabha'.”

DeMAND No. 116—CAprrar OUTLAY oF

THE MINISTRY OF EXTERNAL AFFAIRS
Mr. Speaker: Motion movead:

“That a supplementary sum not
exceeding Rs. 18,00,000 be grant-
ed to the President to defray the
charges which will come in ocourse
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Capital Outlay of the
Ministry of External Affairs’.”

DeMAND No. 118—CapIiTAL OUTLAY ON:

CURRENCY AND COINAGE
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 5,64,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment durjng the year ending
the 31st day of March, 1963, in
respect of ‘Capital Outlay on

v

Currency and Coinage’.

Demanp No. 119-A—CariTAL OUTLAY

oN Korar Gorp MINES

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 35,21,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Capital Outlay on
Kolar Gold Mines’.”

DeMAND No. 121—_OTHER CAPITAL OUT--

LAY OF THE MINISTRY OF FINANCE
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 20,27,40,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Other capital outlay

(R1)

of the Ministry of Finance’.
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DeEMAND No, 123—LOANS AND
ADVANCES

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 10,92,76,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Loans and Advances’.”

.DEMAND No. 125—PuRrcHASE or Foob-
GRAINS

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 23,48,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Purchase of Food-

79

grains’.

DeEMAND No. 133—CAPITAL OUTLAY OF
THE MINISTRY OF MINES AND FUEL

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Capital Outlay of the
Ministry of Mines and Fuel’.”

DEMAND No. 135—CAPITAL OUTLAY OF
THE MINISTRY OF STEEL AND HEAVY
INDUSTRIES

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 9,08,45,000 be grant-,
ed to the President to defray the
charges which will come in course
-of payment during the year ending
the 31st day of March, 1963, in
-respect of ‘Capital Outlay of the
"Ministry of Steel and Heavy In-
«dustries’.”
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DemAND No, 144—CaPITAL OUTLAY OF
THE DEPARTMENT OF ATOMIC ENERGY

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 2,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963, in
respect of ‘Capital Outlay of the
Department of Atomic Energy’.”
The Demands are now before the

House.

Shri Daji (Indore): Sir, this is the
third supplementary demand placed
before the House, and we must thank
the Finance Minister for having
stated that this is the last. But this
raises, Sir, against, a point which has
been touched upon by the Public
Accounts Committee regarding the
mode of our budgeting. It is not a
happy position when three Supple-
mentary Demands have to be placed
before the House. And, if we study
many of the items, surely we find
that most of the items could have
been foreseen. This has let the Pub-
lic Accounts Committee itself to re-
mark that better budgeting should be
aimed at. I leave it there for the
present, because 1 want to deal with
some other important points raised ‘n
this supplementary budget.

One word about the steel retention
prices. 1 may say that we whole-
heartedly welcome and support the
reduction in the retention price dec-
lared by the Ministry. We not only
support, we welcome the bold courage
with which he stood up to the pre-
ssures of the private sector for in-
crease in the retention price. I think
that the retention price, even as al-
lowed, leaves them sufficient margin.
So, all the hullabaloo created by
them for the increased retention price
is absolutely unjustified.

Coming to the general steel pro-
gramme, the development that has
been sought is certainly welcome, but
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one is constrained to remark that the
pace is not as it ought to be and we
are lagging behind, despite the best
efforts of the hon, Minister. The na-
4ion will have to pay very heavily
for this lag. I have roughly worked
out that our imports are likely to
reach 5:8 million tons, as against the
target of 2 million tons, and the nation
will have to pay very heavily in terms
of foreign exchange for these increas-
ed imports. The cost of foreign ex-
change will go up from Rs, 238 crores
to Rs, 715 crores as a result of this
lag.

In this context, I want to point
wout that the private sector has not
been playing fair. It is paying for us
as a nation to pause and assess the
work that the private gector has done.
No doubt, some of them have been
enterprising but, by and large, if one
considers their performance during
the last two years, one finds their
performance most disappointing.
‘When there is allocation, the private
sector fights for more allocation. It
wants steel alloys in the private sec-
tor, it wants fertilizers in the private
sector, ball-bearing in the private
sector, in fact, every industry that it
could possibly imagine. But I can
‘make bold to say that in the last two
years not one important basic indus-
try allotted to the private sector has
been started by the private sector.
‘Though licences have been granted to
them, those licences are lying idle
with them; may be it is their incom-
petence, may be it is their conspiracy,
both of which are dangerous enough.
So, we must take a drastic step of
boldly cancelling those licences; not
only cancelling those licences but
making it a point that those firms,
those concerns, those business houses
which take licences and are unable
to utilise them and kecp them idle
are not given any licences in the fu-
ture so that they will not be allowed
a sort of veto on our industrial deve-
lopment.

Then, we are making huge credits
or loans. Loans are necessary, but
one thing is very discomcerting. When
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we take huge loans, the question of
servicing those loans weighs very
heavily on us. For example, in the
Third Plan period we will have to
set apart hundreds of crores of rupees
for servicing the loans alone. There-
fore we should take great care in
understanding and examining for what
purpose we are taking loans.

For example, there is a newg item
that in Rourkela for training 238
technicians we are getting a loan of
31 million Deutschemark. This loan
of 31 million Deutschemark is merely
for paying the Germans for training
235 technicians and for that we ghall
have to pay for many long years to
come. Therefore, the question of
10ans should be scrutinised in greater
detail. If we take loans for utilisa-
tion in sectors where there is &an
immediate return, it will not be =
arag on us. But if we have to incur
heavy loans, which run into millions,
Just for services on technicians, it is
a drag on industry,

While on the question of loans, I
cannot but deal with the imports
under PL 480. The imports guaran-
teed to us under PL 480, instead of
being a welcome addition to our food
resources have become a permanent
drag on them. I am forced to remark
that the credit that we get from PL
480 imports have become the opium
to the Agriculture Ministry. Basking
under the guaranteed imports under
PL 480, much less is being done to
augment our food production than we
ought to do. We have always been
falling behind targets. The Planning
Commission is worried about it and
the Planning Minister is worried
about it, but whenever we put a
question in the House, the Food Min-
ister presents a picture, an ideal pic-
ture, of complacency par cxcellence.
What hurts me is not the failure;
failure itself is bad enough; btut com-
placency in the face of failure is
something really calamitous. Because,
if there is complacency on top of
failure, all avenues of improvement
are shut up. That is what we are
witnessing. Depending on these PL
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[Shri Daji]

480 grants, the Minister of Agriculture
s always making bold to say, I can
flood the market, I can open as many
fair price shops as we want. We do
nat want fair price shops, we do not
want{ imports. We want to know
how far we are nearer our goal of
food self-sufficiency by 1965-66. 1If
we are not, I want to know why not.
We cannot always blame the vagaries
of nature. Vagaries of nature could
have been foreseen when we set the
taggets for the Third Plan. The P.L.
480 grants are becoming a great drag
and ultimately -are going to prove a
@reat hindrance and dead weight on
our foreign exchange position.

One word more about P.L. 480. A
question wag raised in the session be-
fore the last, by way of a question.
The hon. Finance Minister not only
parried it, but he became excited
over it. We welcome P.L, 480 grants
because some wheat is coming. Let
the Ministry take the House into
confidence as to why there is a change
in the contract that the surplus money
left after the agreement entered under
P.L. 480 can be used in India at the
discretion of the American Embassy
without giving any account of it to
the Government of India. This
clause is most derogatory to our
sovereignty. It is an insult to our
sovereigniy. I would like to know,
is there any free nation in the world
which will enter into such a contract.
The hon, Finance Minister got angry
and said, it is their money, they can
do what they like with it. I would
like to ask him, through you, I would
like to ask the Government, would
thig be allowed to any other Embassy
in India. Is it allowed to any other
Embassy in any other sovereign in-
dependent country—to leave large
sums in their hands, crores of rupees
in their hands, to be used without
accounting to the Government of
India, to be used as they like? For
what purpose? Is it for creating an
American lobby in India? Is it for
creating American public opinion in
India? Or is it for using that money
to villfy some of the policies of the
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Government? I want to know that,
because it seriously impinges upon
our sovereignty,

i would like to raise a few more
questions. There is a Demand for
privy purse. The Finance Minister
has blessed big business houses time
and again with what are known as
tax holidays. I would like to ask,
during the emergency, is it not time
to have a privy purse holiday? Can
we not ask the Princes to have a
privy purse holiday for five years?
Can we not give them bonds? We
are asking the under-fed starved
clerks and kisans, to pay a compul-
sory saving deposit. Can we not say,
for the period of the emergency, we
freeze the privy purse and we give
them bonds for five years? They will
get 4 per cent interest; I do not mind.
I think, during the emergency, it is
time. While an under-paid clerk or
kisan at the level of Rs. 125 per
month, by his saving, will certainly
forego one of his important wants,
no prince in India, if he is not given
privy purse for five years, it going
starve: I am quite sure of that. This
is something jarring. The Govern-
ment cries for the emergency. Every
Minister says that the emergency 1S
going to continue for a long time. All
right; it may continue for a long
time. In his action, there is no ur-
gency. You do not give a token of
the urgency. You do not give a
token that you are feeling the emer-
gency. Therefore this aspect requires
to be examined.

There is a Demand of the Ministry
of Works and Housing. We are all
alarmed, not only alarmed, but I may
say, in fact, we are all ashamed at
what came in the papers a few days
back. An immense amount of electri-

city and water is being consumed
by so many Ministers, One of the
Ministers, the Home Minister

very touchy—we know his past re-
putation; over an accident, he resign-
ed—in keeping with his traditions, he
said, for six months, he is going to
pay the bills himself. Very good. We
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would like to know, after all, what
the Ministers do with so much of
electricity anq water. Water, we can
understand; they may be creating
swimming pools. Electricity: do they
take shocks? Do they take ultra-violet
ray treatment? What do they do with
so much of electricity? I am remind-
ed of the observations of the Auditor
General previously, Shri Chanda,
that with the perquisites that a Min-
ister enjoys, hig total emoluments are
more than the emoluments of a Vice-
roy’s Executive Councillor. I want
only to pause for a minute and through
you I would like the House to ima-
gine what an under-fed clerk will fcel
when he reads that the bill for elec-
tricity and water of a Minister is dou-
ble his entire salary, his entire family
budget? Double that amount is spent
for water and electricity by each and
every Minister of the Union. When
he reads this in the newspaper, how
will he be enthused over the national
cause? How will he be enthused in
depositing his hard-earned money in
compulsory savings? Therefore, at
least during this emergency, shall we
presume that there will be a little less
of watering of thcir gardens, that there
wil] be a little less of electric shocks
to Ministers ang their relatives, a
little less of electric shocks to so many
big persons whp come to their houses,
a little less of ultra-violet ray treat-
ment, and a little less of heaters and
a little less of air-conditioning in
their houses?

I am told that the Finance Minister
ig so punctilious about it that he has
ordered in his own office all the air-
conditioning plants to be disconnected.
So, excepting the secretary, all the
clerks go on sweating in the heat of
Delhi. But each Minister has got more
than one air-conditioning stt in his
house, and if it goes on at this rate,
than it will be like what is spoken
of in Hindi as &I¥T W ag3 I ¢, T

Cicy H’g’f,%'lf the Ministers continue
in this way, then you will not be able
to enthuse the common people to work
for the national cause and to work for
the emergency.
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Then, I would say a word more
about the Demand for Grants under
the control of the Finance Ministry.
We shal] take up in greater detai] the
working of the Finance Ministry when
we come to the discussion of the Gene-
ral Budget or when we come to the
Demands for Grants under the control
of the Finance Ministry, because the
Public Acocunts Committee has this
time at least given us some windov
into the working of the Finance Min-
istry, some little idea as to what goc.
on behind the pompous show of effi-
ciency presented by the Finance Min-
ister. That is there in the Public Ac-
counts Committee’s report itself.

But I would like to know one thing
now. Much has been spoken already
about the activities of big business.
There is a Demand under the Com-
merce and Industry Ministry and there
is alsp a Demand under the Finance
Ministry. Therefore, 1 would like to
refer to this. Much has been said in
the Parliament and in the press about
it. There is a scandal going on about
the Dalmia-Jain concerns. And we
are awaiting the discussion on that re-
port. But I would like to know why
repeatedly in this House and in the
other House, the Finance Minister has
been avoiding the answer to the ques-
tion about what has been done to the
report on the Ruby Insurance Co. and
the Asiatic Insurance Co. The report
had been given to him during the year
1959 or 1960. In a reply to a ques-
tion in the Lok Sabha, the Finance
Minister was pleased to state in the
year 1961 that the report was und‘er
consideration. Do I take it that with
the efficiency of our great and effi-
cient Finance Minister it takes him
more than two years to study two
smal] reports on the Ruby Insurance
Co. and the Asiatic Insurance Co.?
We find that even though the Dalmia-
Jain concerns report runs into more
thap 400 pages, and the Asiatic and
the Ruby Insurance Co. reports run
into 140 or 169 pages, the report on
the Dalmia-Jain concerns could be
examined much earlier than the re-
ports on the Asiatic and the Ruby
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Insurance Companies. Is it because
the Ruby and the Asiatic Insurance
Companies are owned by some per-
sons with whom Government wants to
be soft? It may be that Government
does not want to be goft, but fhe im-
pression that is left is this.

Therefore, I would expect a pointed
reply from the Finance Minister, while
replying to this debate, as tg what is
being done with the report? I am also
told that Government have had to
appoint their own directors on these
:wo companies. That means that the
report has been studied by Govern-
ment and the report has been found
to be correct. And the report is very
alarming. If the Finance Minister is
unable to give a definite reply, I shall
make bold to say in the course of my
speech on the General Budget that I
have in my possession a summary of
that report and I shall lay it on the
Table of the House for the benefit of
the Members so that all the Members
can read it, and the Finance Minis-
ter’s game of suppressing the report
shall not succeed, because we have
got the report or a good summary of
the report in our hands.

Lastly, I would say one thing and
then I shall conclude. I want to say
this, and through you, I want my
voice {o reach the Prime Minister, that
one of the persons coianected with the
Dalmia-Jain concerns is the president
of the august body called the Federa-
Li>n of the Indian Chambers of Com-
v e and Indusiry. But two impor-
t1t and big business personsg of Bom-
t.av have today come out with the
statement that they are dissociating
themselves frem the Federation be-
cause that man is still the president.
On the 16th March he has invited the
Prime Minister to inaugurate the Fed-
cration meeting. Two big business
persons, namely Mafatlal and Tata
have gaid that they are dissociating
themselves from the Federation be-
cause that man has not resigned. It
will be a humiliation and shame to
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the entire nation if our Prime Minis-
ter goes and inaugurates the Federa-
tion meeting under his presidentship.
I would submit that Government
should show their sheer contempt and
say that they dissoeiate themselves
from such shady business persons. It
may be that they ‘may be in high posi-
tions as president of the Federation
of the Indian Chambers of Commerce
and Industry, that man has had the
cheeks to invite the Prime Minister
and the other Ministers for an ‘At
Home’. 1 would request the Prime
Minister to boycott the ‘At Home’; 1
would request the entire House to
boycoit the ‘At Home’ or the recep-
tion and to show by our contempt that
we do not even connive, and we are
not even prepared to connive at such
shady persons who bring ignominy
on the entire nation, and who play
with the money that is entrusted to
them, the hard-earned money of the
poor people, and who are guilty of
all those shady deals which have been
brought out in the report on the
Dalmia-Jain concerns.

Shri P. K. Deo (Kalahandi): The
supplementary Demands for Grants
are necessary evils, and they should
have been brought before this House
only in exceptiona] circumstances.
This is the third time that the supple-
mentary Demands are being brought
forward. The first secries of supple-
mentary Demands for Granis was
brought forward a few months back,
and we were asked to vote for about
Rs. 8.42 crores on those Demands; and
on the second occasion, we were asked
to vote for a sum of Rs. 100.40 crores.

We fully try be appreciate the emer-
gency created by the Chinese invasion.
Probably there was a fit case to ask
for more funds for our defence re-
quirements. But 1 cannot appreciate
that expenditure in other items could
not have been foreseen at the
time of preparation of the budget
Here I would like to draw attention to



3221 Demands

some aspects of the increase in non-
plan civil expenditure. Even though
the Finance Minister has been harping
time and again on the need to observe
austerity, nothing has been done so
far ag the administrative expenditure
side of the civil departments is con-
cerned.

In this connection, I would like to

draw attention to the Seventh Report

of the Estimates Committee of the
Third Lok Sabha. This deals with
the action taken by Government in re-
gard to the growth of civil expendi-
ture. I would also invite attention to
the Ninety-second Report which points
out the various discrepancies and the
unnecessary increase in civil expendi-
ture on the administrative side. It is
pointed out that as much as Rs, 99
crores wcre spent in the last five years
on increase in civil expenditure. Even
though instructions were given for an
intensified effort by the various Min-
istries to effect savings in this regard,
even though the Finance Minister in
his reply to the debate on the Finance
Bill in 1960 had pointedly stated that
he was taking action in that regard,
nothing hag been done. The Seventh
Report of the Estimates Committee re-
veals that in 1961-62 and 1962-63,
there has been an increase of Rs. 58.90
crores in this regard. If you lock into
the budget papers, you will see that
there would be a substantial increase
in this item in the coming year also.
So, taking into consideration all these
aspects, I would like to know what
serious steps have been taken to
effect savings in these departments.

It will not be out of place here to
refer to some recommendations of the
Estimates Committee in their Seventh
Report. They have pointed out that
the various tiers in the Government,
instead of solving the problem of quick
disposal of papers, create various
hurdles and impediments and raise
new obstacles. They have recom-
mended that these tiers in the super-
visory staff should be reduced, but in
spite of these recommendations, noth-
ing has been done. Rather, there has
been a multiplicity of additional
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Secretaries, Deputy Secretaries and
so on.

Under Demand No. 16 we are
expected to vote a sum of Rs. 125
lakhs under Tribals, This expendi-
ture includes the expenditure on
relief measures and supply dropping
operations in the NEFA area. The
supply dropping operations in the
NEFA area have been a source of
big scandal. Time and again it has
been pointed out that certain high
dignitaries belonging to the party in
power have been associated with this,
and that there have been cases of
these supplies which are supposed to
have been dropped in the NEFA area
being sold in the black market in
Calcutta, We would like to know
what action has been taken, if any
enquiry has been conducted, and if so
the result. This has become a source
of great worry to all of us, and 1
request that sufficient steps should be
taken so that no pilferage takes place
in future.

Coming to Demand No. 44, I would
like to point out that Government is
selling sugar abroad at Rs. 370 per
ton, against the internal price of Rs.
800, thus incurring a loss of Rs. 430
per ton in the shape of the subsidy.
This comes to Rs. 14.7 crores every
year. When we are going to tighten
our belts and trying to implement
austerity in every department, I would
like to know if this money could not
have been saved and better utilised
for some other purpose.

Regarding Kolar Gold Fields, I
would like to point out that even
though the price of international gold
is at Rs. 70, the cost of production In
the Kolar Gold Fields is much higher.
Why should it be so high? A thorough
probe into this is essential,

So far as the various loans an:
advances to the State Governmen:
are concerned, I would like to poini
out that the Finance Minister in his
Budget Speech has said:

“While agreeing to clear their
overdrafts, I had to stipulate that
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the States must impose tight
financial discipline, raise addi-
tional resources, keep their
expenditure within their means.
I trust the States will ensure a
similar situation is not allowea
to arise in future.”

This overdraft on the part of the
States has become a source of ‘a big
headache to the Centre, and to regu-
larise these overdrafts, time ana
again they have been advancing loans
and subsidies. There should be a
stop to this. This report says that
six or seven States are the culprius.
We would like to know which are the
States which are responsible for
draining the resources of the Centre.
As a measure of financial control, no
future latitude should be allowed to
the States, so that they would be
able to control their spending and
try to raise resources from their own
States.

Coming to the privy purses of
Rulers, I may refer to the remarks of
Shri Daji from the Communist Party.
I am surprised that a party which
owes extraterritorial loyalty shou'd
come out and give patriotic sermons
to the various Rulers. I do not hold
any brief for the Rulers as such, but
I would like to point out that at the
b x and call of the nation they have

ways come out with sacrifices. You
may remember the famous speech of
Sardar Patel in the Constituent
Assembly when he said that these

meagre privy purses given to the
Rulers, . . . .

Shri Daji: Very meagre!

Shri P. K. Deo...... were nothing

in comparison to the sacrifice that they
had made for the unification of this
country and for building up a more
prosperous and stronger India. So,
70 bring up that question here is
absolutely meaningless. There is
absolutely no case for reviewing this
question because it has found a place
iu the Constitution in the form of &
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solemn promise of the nation, and
promises are not like pie crust to be
broken at convenience. So, I refrain
from making any further remarks tn
this regard. With these words, I con-
clude my remarks on Supplementary
Demands for grants,

=Y g§ (FNT) : AATIT weAA
DT T A Az Q femizt T
F oy yTH fEwie Fov7 ¥R wIw
qTRT B TORETNAT R w 1A ¥ ury
AT F AT TR AT F A7 €20
Tz g g ¥ 1 e
frer 23Ty arr 7702 O qrfeear-
faft fiwra & Az AT & fq7
AR IYITUITFW AT ISTNY 1 3T
Fogver N gtERAfRT &
ST F THIT W E ITA WL
2 TTAT RITAT T TT0 TTo TTo
FITT TIEC F WY WY 3T
far g wurrj Fi% Yo AT TI
g7 0FT AN 2 T TRYTAT R
THE AT FE AF T 37T

TR AT frAAT d "Hon
AFE v w,r AT I I
®AFE R fAT A Ao & 3y A

LITRTES IS M - I F R LR TE R - B &
il ey 3 AFT ST FT I
w3031 A & fas ay
#7031 ATAA T VR R0 AT
& T 7g FiT MA-FATIT A fau
QA FTTHIE 1 IT H Q9 @TH
TR frmrrm g AT ST F XA
gfad £3 T T § & A7 AL qFo o
TR AET AT AFAT Y § -
gHe qlo il ¥ fra¥ad #1 175
[ KT R A AT | F A AT
FIT F Higo Mo Pho ¥ g7 AR T
fawras & &5 O QI A Ffag
gfa FY fzar smar @& qao qro 1Al
HIT QAo YAo qFo &1 WATEATALAN
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"o Ay faee & A A 9w -

TN R g frar wAT o A A
qTHEE ¥ AT § IT F AFA O
‘i aff few oS

wea® AT . WA fETaEn ¥
YT 6 mwer WA AW

ot g8 : AT T AT WL FW
F far &1 3 §

st fo do Wi (TWEYY)
gfew | gaTT @ I@T g )

ot q§ : WUTT BI A THA A
& qang @A g fow & 39 71 e
& | T ®ET gEY &I ¥ @l
ST g

ot Tt aafa  falrex
ot Ero die FOUATATA &FT TA.FA
g fym s &0

Y Qo &o mHY :  wWT A A
FOAEII F FT § {IIT g WA

sY qy : fewie TraT 4% § ¥
¥c o feam gwm § ¢

“Certain land owners whoss
land had been acquired for the
establishment of an Agricultural
Farm for multiplication of im-
proved seeds, not being satisfied
with the compensation assessed
by the Land Acquisition Authority
filed a suit in the Court. The
latter decreed compensation at
-enhanced rate in six cases involve
ing a payment of Rs. 44,949.33
nP.”

TYE W3 HA A W A F A
w1 & 67 ag Todl §F awy Y T ]
N I & fag &t a0 v §
FT I=F AT IET FY AT
w1 AW feqr @ 1 @ A @
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fag wor g3@ § Y w7 753 FRAFC
§ =A% Ty atose ¥ & FAw Ad
FNT 7Y § AR IT F AT AL
feammr 1 g F o gz & fw
A AT FAT WA AN Fq T 3T B
H7aY w1 qAgA FVAT 93T ) IW
F & (@ 753 753 47 31 fag 73
g AR Fema A faar S
QT B KA 3 3@ 3T A IT AT
R ETA Ffear M 1 gw A aFi
aER w9 A 7FT 2 oo
agr e ) g7 faer § FreaERy
T I AANT § FTM(% T0EA 3T F
@AF AN A T AT @ F
T oare ¥ TR & 7% ¥ fe ey
fra g &1 ae & #:2 ¥ Fqm

fearm 1 gF STA AN T 3
WA AT %3 AR w7 OF 5 an
A A g AR AT 53T A (wew
g Tg T Broan av afin &
am A 3 g 957 qFead adedmE
FqiT Iy W oarmao@
SFX d9d1 & I< LT g AN
T oW ¥ w¥,e¥e WA @i A
CIERICC I EE HE R SR S (e
ai DA & v w rpEiEe ¥ fag
¥ ¥ E AT IW AL THI AT F
T & BT A 1 W9 T qr
g7 T § T g AW FA g |
TF 91X §3 A3F arE A 1T G
WT) IFAAGF @I I ASAH
¥ oF Y5 Y=< ¥ agy frgma
ar 4 A § AR g A9 A )
TG TR WA gHR TG S TE L
PP A0 AN AT FQE,
EFIUHE F § AfFT @ ¥ Frma J
LEEEIESIRGRICCE i G
@ 21 &1 fag & 54 a@r=u & 47
w&m [ 7@ A A AT KA g1 TP
g oM 311 AR WR W FH & fa.
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A AT F AT A FY wwEr A
F | F@AR FT T T F Ao gy
F AT G ITF I A AT G

Yo Tdo ¥co F sEEEa @Y
WE AT} a8 qWT @ g & 5w
w0 3 AT T |y | Ay TF AT aer
wer A ¥ wHar & fau femm s
® 1 3] W agy fae ot &7 gar }
"R g3 57 & FF s' A “ar wwn
t @ wmicafedi & 3w @ al
fazmiedi w1 fam omar & W f5 ey
I AW F1 g9 9@ T T A @
FTWHE | eW Ay g ow e oA
T=T Wi FL 97 T AT SATRT TGS
faeqr, & fazm Y w3, 37 § wA ¥
T AT FTH I FTH ST &F FA
# ) 79 a® F I T eA fgwTn
ARAT

T F 977 AT E (o & Aeqaq
W FIea [®dEa qnedd # g
®TH § T 7T Z1 Iz AT I R
T ZT AT E 9 WA AT Fei T STRLAEL
frrer adi g 30 37 A Fai wEAd
g7 g1 7 wmg g F agr sTeaey
frrag &3 frar w7 fam & agh @1
T 3% &5 F A |

T aadf ¥ 99 7 e & 1@
Fza g 5 I=q @9 =TEA A
FarC H I & A FFT ] T 9T AREA
fol7 ®7 ¥ &AW 3 1
Mr, Speaker: According to intima-
tion since received, from Me;nbers.
cut motions Nos. 1 to 7 are desired to
be moved to Demands for Supplemen-
tay Grants (General), Hon. Members

may move them subject to their being
otherwise admissible.

Shri Hem Barua: 1 beg to move:

That the demand for a Supple-
mentary Grant of a sum not
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exceeding Rs, 1,25,00,000 in
respect of Tribal Areas be
reduced by Rs. 100.

[Supply droppink operations in
NEFA (1).]

Shri Hem Barua: I beg to move:

That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs, 3,15,000 in res-
pect of Cabinet be reduced by
Rs. 100.

[Need to effect economy in the
Cabinet (2).]

Shri S. M. Banerjee: I beg to move:

That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 37,10,00,000 in
respect of Defence Services,
Effcctive—Army be reduced
by Rs. 100,

[Working of manufacturing and Re-
search establishments (3).]

Shri S. M. Banerjee: I beg to move:

That the demand for g supple-
mentary grant of a sum not ex-
ceeding Rs. 50,00,000 in respect of
Goa, Daman and Diu be reduced
by Rs. 100.

[Expan..on of industries in Goa
4]

Shri S. M. Banerjee: I beg to move:

That the demand for g supple-
mentary grant of a sum not ex-
ceeding Rs. 35,00,000 in respect of
Pensions and other Retirement
Benefits be reduced by Rs. 100.

[Need to revise rules of pension
and other retirement benefits(5)]

" Shri S. M. Banerjee: I beg to move:

That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs, 95,54,000 in respect of
Other Revenue Expenditure of
the Ministry of Food and Agricul-
ture be reduced by Rs. 100.
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[Need to revise the price struc-
ture of sugar to boost up ex-
port (8)]

8hri S. M. Banerjee: I beg to move:

That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 23,000 in respect of
Privy Purses and Allowances of
Indian Rulers be reduced by
Rs. 100.

[Need to stop payment of allow-
ances to Rulers in view of emer-
gency(7)].

Mr. Speaker: These cut motions are
now before the House.

Shri Hem Barua (Gauhati): Sir, I
speak on Demand No. 16—air drop-
ping operations in NEFA. These
operations were so long entrusted to
the Indian Airlines Corporation but
for reasons best known to Govern-
ment, they are now entrusted to a
private company called the Kalinga
Airrlines Private Ltd. This company
is engaged in dropping of food in the
strategic area of NEFA and Nagaland
since May 1, 1960. But the thing is,

there was no tender....... (Interrup-
tions).
Mr. Speaker: Order, order. The

Member who is speaking must be
assuredq a peaceful surrounding.

Shri Hem Barua: There was no
tender. The tender was never invit-
eC and it was by a personal negotia-
tion with this company, called, the
Kalinga Airlines Ltd. that they were
entrusted with the work of air-drop-
ping of food in the strategic areas
like NEFA ang Nagaland,

Now, Sir, may I invite the atten-
tion of the Government to the Audit
Report, which is a confidential docu-
ment so far, where it says:

“The tender notice, tenders,
comparative statements, etc. could
not be produced to Audit.”

Besides,

“no information whether any
notice was issued, and if so, by
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whom and wherefrom the agree-

ment was originated could not be
furnished to Audit.”

This is a shady deal entereq into with
a favoured company by the Govern-
ment and my objection is that the
Government do not have the moral
right to waste the Indian taxpayers’
money like this.

.

Sir, in reply to a question put by
Mr. S. N. Dwivedy, the Prime Minis-
ter had said that the Government
have so far offered to the tune of
about Rs. 2 crores to this private
company. And then what is this
Kalinga Airlines (P) Ltd? Is it not
the Indianised name of an air com-
pany called ‘Indamar’ that was being
hiacklisted? I would request the Gov-
ernment to find out how far this fact
is true. This company phoenix-like,
the Kalinga Airlines (P) was born
out of the ashes of the Indamar
Company.

Then, there are serious accusations
against this company. What are
the serious accusations? Even a man
of the stature of the Secretary of the
Congress Parliamentary Party made
serious allegations against this com-
pany that blankets that were meant
for jawans in NEFA were being sold
in the Calcutta markets and there are
allegations made against this com-
pany of selling a part of the commo-
d:ties that it has to drop in NEFA in
the markets. If you analyse that air-
dropping list, there you will come
across one column and that column
is ‘target missed’. They very often
miss the target. That means they
mis-drop the food, mis-drop the com-
modities. But, as a matter of fact,
they never mis-drop or mis-deliver
these commodities. These commo-
dities find their way to the market
a- Jorhat ang when T say like this,
the Government might say, “Give us
concrete instances” and I would tell
them back, “I am not your policeman
to do that; you have your Intelligence
Department” and the Intelligence De-
partment has to. . .



3231 Demands

Mr. Speaker: The Hon. Member
should address me.

Shri Hem Barua: Through you, Sir,
I tell them, “I am not a policeman”.
These are the allegations; these are
the accusations. It is for them to
enquire into.

Mr. Speaker: There is one thing
that I must tell the Hon. Members.
If the Hon, Member, any Hon. Mem-
ber—I am not talking of Mr. Hem
Barua alone—takes a step on this
ground that he is not a policeman,
he must be responsible making the
allegations that he does in this House.
He must make some enquiry and be
sure of his ground because here we
are protected—any Member can say
anything against any other which
may cause great harm to the com-
pany or to the individual. I am not
talking of this particular case. It has
come 80 many times here before this
House. The Hon. Members are re-
quired to make enquiries before they
make any allegations. So far as the
Secretary of the Party was also con-
cerned, so far as 1 remember, I
think some notice was served on the
Secretary also. I do not know
whether he has withdrawn them or
ke is still persisting in that. If some
Ilon Members make such allegations
outside, probably the company might
have some recourse to the courts
But, here, inside the House, these
allegations are protected because the
Speaker exercises that check. 1
would request the Hon. Members to
be careful when they make these

allegations.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, may I submit that very
often reports appear in the news-
papers—very well-established news-
papers—and there are even editorial
comments with regard to those re-
ports. Are we precluded from re-
ferring to those reports in this House?

Mr. Speaker: The Hon. Members
can only refer to those reports gnd
say that such allegations are being
‘made in the press and that the Gov-
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ernment should make enquiries and
come out with the result of that
enquiry. That should be the attitude.

Shri Hem Barua: I made these al-
legations, because I am convinced of
these facts. That is why I have made
these allegations. When I said, “I
am not a policeman”, I said so be-
cause of the fact that it so happens
that the Government would say, “You
catch hold of a particular case and
bring it before us”. It is difficult for
us to do that and it is on that plea
that I said, “I am not a policeman”.

Now, it is a very fine thing that the
Government have assured an enquiry
into it. I am often reminded of a
cynical remark made by Disraeli:
“Whenever you want to shelve a
matter, just appoint an enquiry com-
mittee”. I want this enquiry com-
mittee to go into the serious allega-
tions against this company and the
report should be placed on the table
of the House.

Now, Sir, if you examine the terms
of agreement entered into with this
conipany—the Kalinga Airlines—and
the Government, you will see how
this company is being favoured.
Generally, you enter into an agree-
ment with a company like this for a
shorter period. ,But in the case of
4his company, according to clause
1(a), the Government has entered
into an agreement with the Kalinga
Airlines for three years and accord-
ing to clause 1(b) the Government
has the option to renew that contract
for another two years. Thus this
company enjoys a longer tenure of
so-called service to the country?
But this was not done in the case of
the Indian Alirlines Corporation. I
do not understand that.

Then, according to clause 3 of the
agreement, the aircraft will be based
at Mohanabari (Dibrugarh) and when
ithese empty aircraft ﬂy from Mohana-
bari to Jorhat, they will be paying at
the rate of Rs. 3'75 nP per statute
mile for “position fights” of aircrafts.
Dut do you know, Sir, when there
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was an agreement with the Indian
Airlines Corporation, they were paid
only Rs. 3'50 nP per statute mile
of flight from Mohamabari to Jorhat
sand vice versa? In this case also,
both the ways are paid for. But this
company enjoys a benefit of 25 nP
per statute mile extra, whereas the
Indian Airlines Corporation got only
Rs. 3:50 nP per statute mile for‘ﬂy-
ing down those empty aircraft from
Mohanbari to Jorhat. Here is a
-company which is .(Interruptions)

Shri Hem Barua: I have my sour-
ces. You cannot challenge my
sources,

Shri D. C. Sharma: Why are you so
much against it?

Shri Harj Vishnu Kamath: It is in
the public interest; it is in the
national interest.

Shri Hem Barma: Because I find
people bleeding through their nose;
because the Government wants to
favour a certain company. There
are reasons for that.

Then I come to clause 5. This is
for the night stops. For the night,
these aircraft can be stationed at
Jorhat and according to clause 5 of
the¢ agreement the contractor, mean-
ing the Kalinga Airlines, would ar-
range for the transport, lodging and
food of the pilot, co-pilot, engineer-
ing staff, ejection crew, etc. and the
Government will pay for that. What
is the rate? The Government will pay
for pilots, co-pilots, radio officers and
engineers at the rate of Rs. 7'50 nP
per 24 hours and they are four in
number. There is one mechanic and
he would be paid Rs. 625 nP per
.24 hours. Then there are five ejection
crew and they would be paid Re. 1:00
per 24 hours. But it is not clear what
the Government mean by 24 hours.
Wil] there be any corresponding de-
cline in the rates of payment when
the aircraft is stationed at Jorhat not
for 24 hours? The Government is
vague about that. At that rate, if
‘you calculate, you would find that the

PHALGUNA 21, 1884 (SAKA)

for Supplementary 3234
Grants (General)

company makes an additional profit of
Rs. 1650 annually.

Then, Sir, according to clause
5(b), the empty aircraft that would
be flying from Mohanabari to Jorhat
can have loads, either way. They
might have loads and for these louus,
therc would be payments, round trip
payments, as they get for dropping
of food or dropping of commodities
ir. NEFA. This clause in the agree-
ment gives them an additional advant-
age. When the empty aircraft fly
down they get a statute payment and
at the same time when they get load,
they get payment for the load at the
crigina] rate. This is an additional
advantage.

According to clause 4 of the agree-
ment, the IAC was permitted only to
employ crews of Indian nationality
and with Indian licences, but here is
a company which is permitted to em-
rloy crew possessing Indian licences.
That means this company can appoint
foreigners and allow foreigners to
fly our aircraft to strategic areas like
NEFA anq Nagaland which are dan-
gerous. This company enjoys this
benefit.

What about pay-load? According to
the terms of the agreement, in the
case of this company, for pay-load to
NEFA, each aircraft would carry
6,500 1b only. For that, it would get
Rs. 750 per flying hour. “Flying
hour” means the hour between take-
cff and touch-down stage. But in the
case of this company, four minutes
exira taxing time are allowed for

ropping the sorties and eight minutes
for loading of sorties. What about
the contract with the IAC? With the
IAC, it is only Rs. 725 per flying
hour. At the same time, the load
they were asked to carry was much
higher than this. They were asked
to carry, 6,800 1b per flight. But here
is a company that carries less load,
than what the IAC was carrying. The
JAC was carrying 6.800 Ib and this
company carries 6,500 1b only. But
the IAC used to get only Rs. 725 per
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flying hour, whereas here is g com-
pany that gets Rs. 750 per flying hour
plus the advantage of four plus eight
minutes.

Mr. Speaker: Did the IAC refuse
to go on with the contract?

Shri Hem Barua: No, Sir. They
were deprived of this contract, be-
cause the Government wanted to
pamper some of its own children.

Then there is another nice thing
about this company! It can carry pas-
sengers also, if it likes. And if it
carries passengers, then the total seat
deduction, as they call it, will be 700
lb. When there is a 700 1b deduction,
they get the flying hour rate all right
even then. Supposing they carry one
passenger, multiply 700 by 750 and
divide that by 6,500. They make an
additional profit of Rs. 80 per flying
hour. These are all advantageous
terms given to this company.

Then there is another term or
clause in the agrcement and that is
about the diverted flights. When the
flights are diverted, they are entitled
to the entire money covering the
time that is needed for diverting the
flight. That means the plane can
shoot up and again divert its way, in
anyway it likes, and they can always
say they had to do it “ because of bad
weather, and so we have been romp-
ing and roaming about in the sky.”
They can roam and romp in the sky
on the plea of “bad weather” and yet
get the entire money. This was not so
in the case of the IAC. Here is a com-
pany that is favoured with all these
conditions. I have found out so many
things, and shall say why it is so.

Mr. Speaker: The hon.
time is up.

Member’s

Shri Hem Barua:
things.

I have so many

Mr. Speaker: He has spent the
whole of his time on the Kalinga Air-
lines.
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Shri Hem Barua: The trouble was
that much of my time was taken up
by interruptions.

Shri Joachim Alva (Kanara): There
has been no interruption at all.

Shri Hem Barua: Whatever that
might be, here is a company that
enjoys so many advantages and so
many benefits. Is it because of the
fact that the Chief Minister of a cer-
tain state ig interested in the Kalinga
Airlines? We have to examine that
particular aspect. If you provide that
Chief Minister with a suite of rooms
in the External Affairs Ministry we
do not bother; if you send him to
Washington on a doubtful mission we
do not bother; kick him up as high
as possible; sky-rocket him; we do
not bother. But we are very much
bothered when we find that the tax-
pavers’ money is being squandered in
order to pamper a blue-boy of the
Prime Minister. I request the Prime
Minister—he is not here—to read the
Audit Report which is a confidential
document as I have said and I am not
ready to part with it. Call for the
audit report and see it and then he
will make a rediscovery of India in
the context of the revelations made
in this audit report.

There is another charge against
this favoured company. It is that it
contributes money to a certain news
magazine in Delhi with a circulation
of 4,000 and with an asset of Rs. 72
lakhs. That may be another reason
for pampering this company. I would
say that the Prime Minister has all
virtues. He has unequal intellectual
gifts; his patriotism cannot be ques-
tioned; his love of the country cannot
be questioned. But he suffers from a
vice, the vice of extending patronage
and protection to undeserving people,
and the case of the Kalinga Airlines
exposes this very nakedly, as to how
this company has been favoured May
I continue, Sir?

Mr. Speaker: I would not like that;
I would request him to stop.
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Shri Hem Barua: I would not say
any more about that. I would only
say a few words about the Tusker
project in NEFA now in one minute.
Did not the Government know about
the activities of the Tusker projects?
They knew about it. I have those
papers with me. A certain employee
of the Tusker project who suffered
from moral conscience informed the
‘Controller-General of Defence Ac-
counts and then the Secretary of the
Finance Ministry, and after that, on
the 13th June, 1962, he wrote a letter
to the President. I have a copy of
the letter detailing the fraudulent ex-
penditure and irregular methods
adopted in the Tusker project. On the
100h January, he wrote a letter to
the Prime Minister, but then the
elephantine body of the administra-
tion would not move. What has
happened? The Tusker project was
sent there to NEFA to build roads,
but instead of that, they started mint-
ing money. That is what has happen-
ed. An enquiry is now being made
into the activities of the Tusker pro-
Jject. The enquiry should be complet-
ed as early as possible and a copy of
it should be placed on the Table of
the House.

"ot wa1 oA (@A) o weAA
w3y, f1an @t ¥ wzedt gra w7
QF WA & wred § AN A €T
w@E X § ITF WRAR ¥ fady
FIYZT N IT T TAT A E 1 ga§
qg) AT AT A7 77 w8 & fro g aAd
EW AT aZ 37 & fF w081 w77 W)
HqiF, TXF AR F w7 F q47 T F
QY Al & 1 g7 TwT ) 9. 4%
FAT F| T AT A TS F 1 3AXY
wfawta 7T 2 F) wfozen F gvaa
# § 1 gafae 375 ar & P 1 srafa
agf gy wFd), T Farfraw gfee A AT
a g waafmt & oy § ) afFa o
S g7 FeA) & € 7g § O Fra
sl ymam g e g EfF
@ W WA ¥ & A @
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A §, IFT @Y FT @ ww_r g
QAT 9] T @ & T g &
W AT F gAw g § v e
faamr & sFana wo—co e T A
9% A ) T, IfET oaw 3¢ A
®1 JAF QAT T AT QT E A
RFLFA F L FAT A, 37 I0Y
ANt wfer ) 97 fegamd T B,
w3 7Y A wlaF qoF 7T M aTeh
Y mfag & wradim faa o
¥ A3z & T § f5 & v o<
TR ¥ faa #7 ) v FL
wrar w1 Q) o) Freh 9 awady
AR AR A { SRR I cd
a3 wg)A, v formr ¥ feqam @€
T @ R, 39FT TOF) § wewma feaww
a7, 997 T A Tw7 QN e §
M Ig5T fom 71T ¥ 3 Finr )
1T w3t & agmam far ar gFwar g,
A IF AFTF| I AT A F| WE-
AT AG g1 |

12.59 hrs. T
[Mr, DEPUTY-SPEAKER i the Chair]

Hi9q, gE AT 3F gEAAT T oY
T IR A A g aw e d fw
w7 & f a7 %) 9o g &, 3wea
T g5 ¥ a7 ¥ gATN TTRIT A 2
Y gz Fra fear § fs fageafaar a3
wad T S 1 ag AT R ATA
THIRFF T AF AAA N ZA8 | dAfa
arfrerydaggae § &
F¥ FA F oq geifdd @ Fg
qrezg @t 79 FTA T & ) T g
qIF q9C F T@: AAF A/OT X AT
af €21% T & g, TS area A1
qq IS qrezw F fag gaew
LA AT AT Y AT www A Ay
orar & fF T qoe-fadeY ard agy
# oo ¥ R fae



3239 Demands

[»r W 2]

ey YA R qfewar ¥ faw
qT mTr FEar ¥ fag ot sfeg
@ & 91 gafeae 97 § 4T I9% aga
I AT ¥ F AT @ qwar § WK
HIAY FT gFar g 5 3 @ o Ferd
AR | T2 wraeq T W T e
2\ frgsprar R v v @ € @,
AfFT Igar qre ot Far & oar T
TR WY Y gy a7 gy | wa
HIFEL A AW FEFR QAR
FT fomr o afgd; A faw
@ w1 39 a@ ¥ "ew fatw
el 1 2 3 fed, 5 o aF
¥, 99U @ ¥ @ F I TAG
A S 7 WA €€TH A AT TS FTA
] FET Z, 98 AE R F g wwm
wF T

13 hrs.

A a1 qA ATEH AT R B
IR F FeAr E ) qA TG /W@ FT A
v g2 fF g@-freaa T gfaw
B F 7Y OF T W A W
21 F 97 axedt § ¥ g A aof &
T T Y A w0 @ & i gw waey
ITL T F AR AR GTHT ¥ 19
| g F A Al 9 gE [ F,
o Ag) fear o, A g e3¢ )
AMFT oT F7 § FH GFIK I AR
a7+ g% &, zafag 79 73 0w
9T ZF-freaa AR gfaw w S <Y
% ¢, 39 ey ¥ § o i
gara 37 g § 1 & wAwar § fE
T ¥ Afafer st & #1778 @
g¥ar § | fom wfer ofcfeqfaal & @
W Y qgF FTH FAT 7347 & AR o
Ffeargal &7 ITH TG JIHAT FEAT
qTAT &, I WY gH T H T@AT G |
AN FT G @ F &, A AW A AT
faor qFE T &y 9@ R AoH WG ¥
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FE T TFT & 1 T Frr A @y
A FT A GO T AWAT AT
9T 8, I T a8 T8) o7 fF 99 7
et TR Y Ficar Fr T @, afew
T FTX 77 41 fr 3 afcfeafaqy
F wTHA TG FFT @7 w7 a7 | dL
¥ TF I AT 97 TR WiE A ALY
TR 99 o, frar &) Tggr A e
IS FY 9 §, IR FE gwT aF A
g1 A T g 8, A AR A’
g Y 7Y g 2, I FAT A T
A @ 1 fan & g fx ag
3f9e B Tg AT F e "t
&« wr & R Tr R afrraa
IT AWM H @1 917, o 1 ag @
FT TN & AR ITH! & T9 AT §
safagar & I@A )

TR TSl & AR T Heradt
Al F agT § AW, agd ¥ gfem w=
A |, w7 T2 H, qfz=mwd ama
H, fag @ 7ar g@y Teat & o @
¥ T T T 2, T g F qOw gfea
¥ I IR E | R 3T gfew B
F TF 7 WA AT & WK g\ A
T A e A A Y 91iEd,
av srsay g fie 97 Al # 37 Tew
Y ¥ FErg g@ifed X A g
R QT R F1d F F AU Ju
fear @ | 3w& T OOF W E P
qHAT & | W AWy fF 9, <9 ar
I gATT HAIEHT 7 HIAr I Ay
F e & g Mg aA 1w A
wa{wat F1gfa 23 # aga awa wm
q v fafas w791 # &, & e
A aqg maw & fr agt Fw F v ars A
TR ORA gha A frafaw &7 &
TEATAT FTH T 7 &, q q@rEf F @A
A &, § 99 IAH F GAAT F A
& ST WX TEr 9« femy Wik ar &
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oIt qardl F1 afET agt W @ we
& AR o9y 9gY F ATHT F =TT 9%
AT § g FT W F T § | S
g it F aew 7 Wram e faar
T & W ¥ ot I I
foar &, ok a8 wqag oY 9% fag
I fag g @ aw &

7 & T arR faamr & graeg §
TF qd FgAT A08AT § | §F A A
AT @ TEE I T Ay Faw gTOF
W AN @ g frasT s &0
Mo Uz o BT U8 &0 & fag
TF T @+ a1 o Wr g 1 @ g
# agr Y 7 a IT qF T AR B
T 9% ag9 gE &, °F Fr wav g fF
F1E W qHY Tar T @ AT 7 a1 A
fawmag 7 w1 € @ fF srHeEl ¥
ST g faaa & 1 SR @ g v oS
FHLNAT 7T STHGT §, 7 AT ;I
o AG G AT @ qT AT § B
ST T AGY (AT | W awa § Adl
s 3 7 St g 33 3T & ST A Ay
gfqari 1 faere #3 @ & {) g0
FIAT ®IEY UF LA 9 @F 3% @
& I T B SIoeT Wi TG g & 7

T B ¥ wraew § OF g0 99
frFma A ST @I 1R g frew
e, arg-fespafasw & g & I
W@ & AR WEl g|W TF WA
¥ ¥ oaw ¥ aw gad AR
FT T T ¥ ITART AT A00EY |
i SuFT a4 aar =y @ g@d
WIGTT AX a7 W ST F FF |
zg a1 a7 fedl 7 3q@i § gwdq
firar & 1 AfT 99 T AW aF 93 TQ
Foua g frarmw g 1 Faga g e
TH AR W HGHT €A A |
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TWF WIS g WI qTET T g
TET IR

“Additional staff to cope with
the increased traffic on account of
emergency and for opening of new
post offices.”

Y fir aga o & | TF fag e A
YA @ AT & | A g7 gaen faey
g fr drmadt adf § 9 sreary Ay
Y & qEl WA g T AT A AR F
A QO q@ ¥ G i § AR A agt
6 T8 a% & 939 9 § ) g
FTROT A StaT F giAw F weaew § w
& A T SuTemer wErew, aAr far
STy, R & IEEr g ) AR T\
FW g & Baeft 1 AT A Fw
argan, fF d A wfagl & seres @R
% 3 UF I WR FT 99 foi 919 &,
SIRUREEHEECERIE e AR
TR FLA & | AT ITRT AT IEE A
qrT qAsy 2T &, wid fee A @
o & faq dare @ g & | FEieg
# #gF g fram & oqag s
=gt § B O 1 et g §, @ F
TET AT STHET AT T § AT ST
AR & qETdi w7 A far ar
T &, ITH( 7 (0T T A7 A A A
a1 2 | gEY & Ag AT HAUT FIAT
argar g 5 agr & @il ®, I oa@r
#1 ofdealssi % wye7 & 9 S99
afcfeafaal & ovaeq &, 973 & f1a
& FT gae faar s

IuTST WEa, 3w’ & wq §
& WA B AT 4T AT FT §
A ATTHT T7AAE 29T § o

Shri S, M. Banerjce (Kanpur): Mr.
Deputy-Speaker, Sir, I wish to speak
on cut motions Nos. 3, 4, 5, 6 and 7,
Demand No. 9 deals with Defence
Services. I would like to take this .
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opportunity to congratulate the ordn-
ance factory workers who have pro-
duced the maximum during the emer-
gency, I have seen the workers work-
ing in the .various ordnance factories
manufacturing automatic weapons and
other weapons required for the army.
While congratulating the ordnance
factory workers and the Defence
Ministry on this achievement within a
very small period, I would like to
mention two or three things.

My attention was drawn to various
news items and I also put a question
in the Parliament whether it is a
fact that some of the private sector
industries are likely to manufacture
- certain arms and ammunition. I got
a vague answer from the Minister, I
would like to know from him, when
“we are having new ordnance factories,
when the present ordnance factories
have been expanded and when the
production has increased nearly cent
per cent, why should we think of
giving orders to the private sector?
In our country, it has never been the
practice to give orders to the private
sector for the manufacture of arms
and ammunition. Our defence indus-
tries are based on the English model
and in Eng.and in the royval ordnance
factories the practice is the same. In
America and certain other countries,
it may be that the private sector also
manufactures arms and am:unition.

I would request the Minister to
kindly let me know what is the t-uth
in it. I do not mind if things of lesser
importance like garments, blankets,
etc. are given to the private sectior.
Even parachute; have been given to
the private sector and 1 do not mind
that, DBut if there is any truth in the
report that arms and ammunition are
going to be manufactured in the pri-
vate sector, I seriously resent it,
because that will mean divulging the
secrecy maintained in defence estab-
lishments and that is against the ac-
cepted policy of the Government of
India and especially the Defence Minis-
try, where so many things have besn
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concealed even from Members of the
House.

Then, we were told in this House
in reply to many questions that a
special alloy steel plant is likely to be
established in Kanpur. But the Chief
Minister of U.P. told in reply to @
question in the Assembly recently that
it was unfortunate that this plant was
not likely to be established in Kanpur.
I would like to know from the Minis-~
ter whether it is a fact that this plant
which was likely to be established in
Kanpur for the manufacture of special
alloy steel is at all being established
there or whether it is being shifted to
somewhere else, and if so, for what
reasons. 1 was told previously that
there was some difficulty about getting
electricity. I took up this matter
with the State Chief Minister and 1
was assured by him that there would
be no dearth of electricity in Kanpur
if this plant was to be established im
Kanpur. I would like to know what
has happened to this plant.

Coming to Demand No. 30-A about
Kolar gold-fields; 1 am extremely
happy that the Central Government
have taken full control of the gold-
fields. Unless the Central Government
controls the entire thing, the gold
control order was considered to be
useless by us.

But, S'r, while supporting this move
I would like to mention the sad plight
of certain goldsmiths also. I tabled
an adjournment motion today which
the hon. Speaker in his wisdom dis-
allowed—probably, rightly so—on the
recent suicide cases in the country of
goldsmiths, In today's Statesman
there was a report about a  suicide
case in Kanpur. This is the second
suicide. One Kiddar Nath Dutta has
committed suicide by taking poison
because he found no employment to-
day. On the 21st February, 1963, one
lady, Shrimati Bitola, wife of Ram-
Chander, another goldsmith, commi-
tted suicide. Actually, Sir, she went
to the Kotwali and told the Station
Officer: “I have nothing to eat because
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my husband is unemployed after the
promulgation of this Gold Control Or-
der. You take me to the District Magis-
trate.” She was rebuked by the
Station Officer with the result that
she came home and committed suicide.
It is a very sad affair. I fully support
the hon. Finance Minister in his policy
of gold control. 1 wish him all success. 1
was one Memher who was very much
impressed by the eloquent speech,
based on his conviction and courage,
that he made in this House the other
day. But I would like to mention
these cases and request the hon.
Finance Minister to tell us what
specific arrangements have been made
to sce that the goldsmiths are provided
with alternative employment.

Coming to Demand No. 44, which is
about sugar export subsidy has been
given and is being given to the Indian
Sugar Mills Association. We have to
boost up our exports and earn foreign
exchange. But what is said here is
something very strange. It is clearly
written that Government did not
anticipate or cannot possibly antici-
pate, what should be the losses to be
Indian Sugar Mills Association as
subsidy. This is really surprising.
The Government should know the
anticipated losses. All the mills under
the Indian Sugar Mills Association
are making fabulous profits. Nobody
can deny this truth that today the
sugar mills are making fabulous pro-
fits, whereas they are not paying ade-
quate wages even to their workers.
Therefore, while supporting this
Demand—we want to export and we
want to earn foreign exchange at this
hour when we are facing a foreign
exchange crisis—I would like to know
whether any step is being taken to
revise the price structure, because I
feel the price of sugar has gone up in
many States. In the south, Sir, espe-
cially, sugar is being sold at Rs. 1.73
nP. per seer. I would like to know
what steps have been taken to see that
the price of sugar for internal
consumption also comes down.

Coming to Demand No. 55, Sir, it
is about privy purses and allowances

2931 (Ai)LSD—B.

PHALGUNA 21, 1884 (SAKA)

for Supplementary 3246
Grants (General)
of Indiin rulers. Now, who is being

given a privy purse? Under this
Demand it is said:

“Provision for meeting the
Privy pumses of Indian Rulers
and the Allowances of their
relations is made in this Grant on
the basis of scales fixed from
time to time as well as trends
necessitated by the payment of
arrears of the allowance to the
former Ruler of Bastar . S

Sir, it is for payment to the Ruler of
Bastar who almost revolted against
this Government, who was the cause
for the loss of six lives in the heavy
firing that took place in Bastar. We
are still paying for his Privy Purse.
My hon, friend Shri Deo attacked
Shri Daji telling that he is a Member
of the Communist Party which has
extra-territorial loyalty. Sir, taking
full advantage of my territorial loyalty
I say that the Privy Purse should be
stopped. If the refugees from East
Pakistan or West Pakistan could be
rehabilated .

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.

Shri S. M. Banerjee: Sir, give me
five more minutes.

Mr. Deputy-Speaker: Three minis-
ters are to intervene and we have to
close this discussion by two o’clock.
He may take one or two minutes more,

Shri S. M. Banerjee: That is why
we wanted more time for this dis-
cussion.

Mr. Deputy-Speaker: The discussion
on the Budget is coming up and he
will have ample time there.
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Shri S. M, Banerjee: Sir, I have
actually moved a cut motion which
1 am going to press for g division, that
the privy purse should be stopped.
We have no basis to pay this privy
purse for nothing. This is for the
former rulers. Sir, the cemmon man
in India today is being sandwiched
between the former rulers for whom
he pays for the privy purese and the
present rulers for whom he pays for
the electricty and water charges.
1 do not know what is going to be the
fate of the common people.

Then I come to the Demand relating
to Rajya Sabha. Sir, the time has
come when we should not have this
luxury of having a Rajya Sabha in
this country. This should be aboli-
shed. I know my hon. frieds in the
different Houses who would be affec-
ted, but I still say that Rajya Sabha
and the councils in different States
must be done away with.

Lastly, I want to say a word about
the finances. I fully support my hon.
friend Shri Daji when he said, while
speaking on the Demands for Grants,
that at least our Prime Minister
should not inaugurate the conference
of the Chamber which is being presi-
ded over by one who has been termed
by the Vivian Bose Commission as the
greatest fraud in the country, as the
greatest cheat in the country. If he
remains the President, the Mafatlal
Group and the Tata Group I have no
support for them—are ceasing to be
members of the Chamber unless the
Chairman is removed. I, therefore,
humbly request the hon. Prime Mins-
ter, for whom I have the greatest
regard, at lease to dissociate himself
from going and inaugurating their
conference presided over by those
who are swindling the country and
taking the country to ransom.

Shri Joachim Alva: Sir, while sup-
porting the Supplementary Demands
for Grants, may I make a few obser-
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vations on about 13 Demands in
passing?

In regard to Demand No. 9—De-
fence Services, Effective—Army, I
would strongly urge that research be
the spear-head of our defence estab-
lishment. Even industrial concerns
spend enormous sums of money on
marketing research. Messrs. Lever
Brothers, which is known to be the
largest trading concern in the world,
has a large portion of money assign-
ed for doing marketing research. It
is time that the Defence Ministry and
the Defence Research Section took a
trip around the industrial sectors,
whether British, American or Russian,
ang try to spend the money profitab-
ly on research so that not only our
armies but all kinds of sections of
our military and our military equip-
ment may improve.

Sir, our young scientists tap at for-
eign doors for jobs. Some of them
have settled down in America or Eu-
rope and they refuse to come back to
their motherland because they are
started here only on Rs. 300. Sir,
Rs. 300 is not enough for a single man
for meeting his requirements accord-
ing to the western standard. We can
have extensive research, profitable re-
search and research which will streng-
then our defence forces in such a way
that we need not look out for a needle
on a dark night. In times of emer-
gency our research scientists will be
ready enough for the task as they
were during the war. Radar was in-
vented under the stress of the Great
War in Great Britain by a batch of
scientists.  Unfortunately, even in
England, today, their young scientists
are going to America because they
themselves are not getting sufficient
recognition. Our young gcientists who
come out of the universities are also
going over to other places. We have
to guard ourselves against this and
keep our scientists in our defence sec-
tion so that we may be able to make
our defence services strong.
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In regard to Demand No. 10—De-
fence Services, Effective—Navy—they
say that a civilian officer was dismiss-
ed, a case is pending and a sum of
obout Rs. 77,000 has to be deposited.
Sir, I am not an accountant; I am a
layman. I do not know whether the
Ministry has anything like a suspense
account. They could have foreseen
this expenditure. The case had been
filed. They knew that good lawyers
on large amount of fees had to be
engaged. Why should they come and
spand the time of the Parliament on
a Demangd like this. They give ample
information on a small item like this,
but they give no information on essen-
tial things. They make too much of
a mouse and sometimes elephants are
hidden from our gaze. Why is that
so? This is a simple item of money
on legal charges being deposited in
the court. This is an item which
could have been easily incurred.

Then I come to Demand No. 16 re-
lating to Tribal Areas. My hon
friend, Shri Hem Barua made some
complaints. I think he interrupted
the Prime Minister fifty times when
he was on his legs, though we lis-
tened to his speech with great pati-
ence, and he is not here now to hear
the reply. I hold no brief for anyone.
I think he was mentioning the hon.
Chief Minister of Orissa. He forget
to give him credit for the fact that
he flew one of the liberators of South
East Asia on his plane and took him
to safety. Secondly, since he is the
Chief Minister of a State—whatever
those things may be; I am not con-
cerned with them—I wish he had not
come out by mentioning the name like
that.

Now, in regard to the flying thas
is done there, he refused to say what
his complaint was, though he made a
long speech. and his entire speech
was devoted to this subject. The task
of flying in NEFA is a very hazardous
one. I met only this morning the
father of only one son, who has been
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flying for 13 long years. I told him
that since he had been flying for 15
years, he can be pressed for national
service in NEFA. He explaineq that
his experience is not sufficient for
work in NEFA and, therefore, even
though he will be given quite a lot
of money, he is not willlng to go.
Because, money does not count in
such matters. I know that the fel-
lows of the IAC are offered treble or
four times their salary to serve in the
NEFA area. If I am given a lakh of
rupees and asked to go and take a
seat in a plane just for a joy ride
over the NEFA I will refuse it un-
hesitatingly, and when I say “I” 1
mean everybody. Flying in that
area is a hazardous duty. Only the
other day, a gentleman wrote to me
that his two sons crashed their plants
in NEFA, and for many years no com-
pensation was paid. My hon. friend
does not talk about compensation for
the pilots who are the be-all and enc?-
all of our existence in NEFA. It. is
only because of the feat of TAF during
the emergency that we are safe to-
day. Even though we have also_got
cliques, factions and fights and rlya-
Iries between the different forces like
in Fngland and America, in India
the army and the navy have acknov'l-
ledged the services of the Indian Air
Torce. What does it mean? It means
that they have performed great tasks.

Here I would like to say that it
would have been better if the IAF
had done the entire job. Or else they
could have asked the IAC to und.er-
take this hazardous job of making
supplies to our troops in the NEFA
area. If the IAC also cannot do the
job, why not we ask half a dozen ope-
rators to do job so that there can
be fair competition and all this bit-
terness can be avoided?

He was pleased to make some
charges against the pilots. But no-
body seems to worry about the condi-
tion of the pilots. Acharya Kripalani
raised a hue and cry about the ex-
penditure on our defence forces and
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said that their condition is far from
satisfactgry. 1 wish he had raised
the living conditions of the pilots who
are living in rooms smaller than those
of the servants’ quarters of the Mi-
nister’s house. Why do you not ask
for quarters for these fine young
men who are living in all sorts of
messes with their wives and children?
Why do you not raise your voice in
favour of them? My hon. friend,
Shri Hem Barua, raised one point
and off he has gone. I wish he had
remained so that he could hear the
answer.

My third point is aboul Goa, Da-
man and Diu. A sum is asked for
the development of Goa in Demand
No. 21. I find that we are tapping
the Koyna for electric power in Goa,
and that is why this sum is demand-
ed. There is the Jog falls, which is
not very far, a mighty waterfall of
India, one of the largest in the world.
There is the Dudsagar water Centre
in Goa and immediately after the mili-
tary administration took over Goa 1
was told by the then Chief Admin-
istrator that it was enable of giving
power for six textile mills. If Goa
can have six textile mills, all the sons
and daughters of Goa who serve in
India—I do not mean any disrespect
to them, because they are first class
material—on very low kinds of jobs
as cooks, butlers and tailors can get
good occupation in their own home
towns. Therefore, I hope they will
take up this project soon.

Mr. Deputy-Speaker: The hon. Mem-
ber should conclude,

Shri Joachim Alva: Sir, you can-
not reduce my time, because I am
going to cover points which have not
been raised by any one.

/

Mr. Deputy-Speaker: This is only
supplementary Demand.
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Shri Joachim Alva: I know it. If
you want me to resume my seat, I
will take your tip.

Mr. Deputy-Speaker: Three Minis-
ters have to intervene and we have
got only 35 minutes.

Shri Joachim Alva: Then I come
to the Kolar Golq Mines. There are
30,000 labourers there and 20,000 are
working down under the mines.
There is not one single other indus-
try in Kolar except the gold mines.
Since the Government of India has
taken over the gold mines, T wish the
Commerce Minister of the Govern-
ment of India wil] request any indus-
trialist who wants to live in the
salubrious climate of Bangalore to go
down to Kolar and open up some in-
dustries. Then the labourers will
get some alternative jobs. Now they
have to depend on the mines alone,
where accidents do happen quite fre-
quently. I have gone down many
mines, including this one, and I know
the conditions of service of the labour
force. If Government give some as-
sistance for the starting of small-
scale industries, it would be a good
thing. The land is very cheap, only
one rupee per acre, and there is ade-
quate supply of electricity. Therefore,
if some small-scale industries are
started there, a portion of the labour
population, 30,000 strong, may be
drafteq to the small-scale industries.
T would like the Deputy Minister of
Finance, who is in charg~ of Kolar
Gold fields to remember this point.
It some small-scale industries are
started there, a portion of the labour
force can be employed there; other-
wise, we will perhaps lose even the
gold fields one day.

Then, under the Ministry of Home
Affairs, there is a demand under the
head Intelligence. What kind of in-
telligence are we doing?

Mr. Deputy-Speaker: The hon.
Member should conclude now.

S8hri Joachim Alva: Sir, I am.ask-
ing you to give me only that much
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time as is given to other speakers. I
do not want more time. I want to
cover many points, because I will
not get an opportunity afterwards.

Mr. Deputy-Speaker: I want to
give ten minutes to each member.
He can also take 10 minutes; not
more,

Shri Joachim Alva: During the
British days, only a handful of fine
men carried on the intelligence of
this country. They managed Imphal,
they managed the whnole of Burma
with four or five nien. We have got
any number of men, who have got
either the intelligence ncr the clever-
ness to do this kind of job. They will
go and tap a phone which should
never be tapped and which with real
intelligence will never touch with a
pair of tongs. They wil! trail, spy
or follow people who should never
be followed and open letters which
are not worth opciing. They have to
examine a man from head to foot be-
fore deciding whether it is worth-
while pursuing him. Lord Mountbat-
ten, I saw, was being guarded by
one man and, when Mahatma Gandhi
was murdered, I irew atiention to it
through my paper. Lord Mountbat-
ten was guarded by ore single man,
and I had the pleusure of seeing him.
He is no more; he died of cancer. He
was only son of the Private Secre-
iary to the late King George and the
father he was very happy to know
somebody from India enquired about
his son who was no more.

Mr. Deputy-Speaker: 7 do not know
what all these things have to do with
these Demands.

Shri Joachim Alva: I am coming to
theh point, We have got superfluous
staff in the intelligence service and
we are not utilising them fully.

Mr. Deputy-Sprakcer The hom.
Member should conclule now, This
is the third time that 1 am ringing
the bell.

Shri Joachim Alva: I will sit down,
if you will ask me, though I have
many vital points.

PHALGUNA 21, 1884 (SAKA)

for Supplementary 3 54
Grants (General)

Mr. Deputy-Speaker: know that
But every member cannot be givenm
the time he wants.

Shri Joachim Alva: !p regard to
the intelligence staff I only want to
say that we have to build up a very
effective and useful intelligence force
which will have a pride of place im
our country.

Nt A aE s (WARIR) ¢
IqTETA WEYRA, {TF Wi &F AX W AA
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R § A WiFw W@, IAY W
g1 rft 1 Fa § 3z 9w
g ¥ i wdr 5 graws W
Safe g% T9 99 W AR A
¥ fagsgan  wiw ! o g,
N § AR FE ena T faar g
§ A g AR qmag 7 A
TIr€ 3w s ag @@ 7 § fgia
@ FrggET ¥ o9x @EER WS
oF wigd  Saferg wx fom @
P ot awrew s w% 5g faar
& mrx & 99y qf@a § faadr
M O F I B FA A FT G
at & A IT ¥ IgEr @i owm
M ag Irgm AT TFR @I /@
fomr smaar ) 9= 9T oF /A €
IHFR FT IHAT Z AT €T 7 /A4
dfaat &t wAr graw ITF qEER
§ g3t @y & f& q z9 g%
19 F 97 § 3T AT F *A &
faqg darz g & 793 7,

v-

AT, 4K TF T N 75308 1
g ¥z feqisg & faay akk
o wfg & fag N Serq fFar o
T ITF aIRF AW 78 FF F @
qrFg, A ¥ET (¥ B4 xfe
ITAF T | fad 917 3, W4wE
gty fadgga Twa @ Qvag v
T WIT 1 IT AEEE FT AT
g & dreed 7§ a3 (feow
G EAFF a8 1 A ¥
= feaiF33 § awr AT 9%
gar g fo w4 frdt arer @1 g
g § 5 @ garo wex fratfa
a1 JATEA F, AT FAT T I
grrt o F fox g@ wew ® w0
g oadr 3 gafwg & 33 faaw
w&m fr gy Fawaew F @ dwIa
¢ dmd gred fed w1 @ g,



32357 Demands

T o AL §e, fagy AW
7z wifow e AT AR ¥ @Y
Tfgy fF aq7e7 N oFrdr T B,
ITHT G FIF G FgrEF G AW
I FAT  FHFI 9K, BT
AT F FIC T AT T Al
F AT T €T II@ #1 Fifww Y
aifge & gwit ¥ § T@AT Toer
IR fear s 5 IEy @R
arfagf  # @y ¥MeEr dmA
N gEEFT T g

v ¥ ¥ WEd U GEAq
fafreex @& ag WA FET
sem g fr ag g w=d AR g
MfF Az 07 Fwwel | AT E,
ITE FW § TH W gAAAT s

-

FEard FT Q@ AEdfaF wHE g
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T THX AT aAr¥zd  fewjag @Y
HqEGFAT T G

The Deputy Minister in the Minis-
try of External Affairg (Shri Dinesh
Singh): Mr. Deputy-Speaker, Sir,
several hon. Members have made
some allegations and referred to the
supply dropping operations in the
N.EF.A. The hon. Member Shri Hem
Barua made pointed attacks not only
at us, but also made allegations
against a certain Chief Minister and
some other people who are not here
to defend themselves I wish he had
done me the courtesy of staying
behind to listen to what I had to say.
1 suppose he had got an idea before-
hand and went away.

The main misunderstanding seems
to have arisen because there is @&
feeling that this supply dropping
operation is linked with the purchase
that goes beforehand. That is not
true. The Kalinga Airlines as IAC
and the Air Force before them, are
responsible only for dropping these
supplies that are procured by the
N.EFA. Administration and kep{
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ready for them at the air port and
loaded on to the planes, Therefore,
their responsibility is limited only to
dropping these supplies that are put
in the planes, at the place that they
are supposed to drop them,

Reference was made by the Member
about an enquiry to be conducted intoe
the leakage of these goods which,
according to him, were being sold in
Calcutta and other places. I might
mention here that preliminary en-
quiries were made in this regard and
we have not found any instance that
can be substantiated. If I might draw
your attention to several statementis
made in this House before, at one
stage,—this was on the 21st of March,
1960—the Airlines Corporation, which
were then responsible for air-drop-
ping in this zone, informed us that
they were not in a position to carry
on with this air-dropping any more.
We were put in a very serious diffi-
culty, because, agalnst a target of
roughly 6000 tons that had to be

dropped in  that period, the
droppings had been only to the
extent of 3249 tons. Therefore,

we had to make arrangements to drop
the rest of the supply immediately and
also to make arrangements for future
droppings. Tenders were invited in
six prominent newspapers and also a
notification was issued in the Assam
Gazette for people to tender for air-
dropping. The ornly specific tender
we received was from the Kalinga
Airlines. I.A.C. which, according to
my friend, the hon. Member Shrl
Hem Barua, were forced out of this
air-droping did not tender. His alle-
gation is not true at all. They, oa
their own, said that they could not
continue with these air-droppings. We
appointed a Board to go into the con-
tract of the Kalinga Airlines. On the
Board, we had the Financial Adviser
and the Legal Adviser of NNEF.A,
Administration and we also had &
representative of the Director General
of Civil Aviation and some othes
people, and they scrutinised in great
detail the contract that was to be
acoorded to the Kalinga Airlines. They
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came to the conclusion that this con-
tract that we were giving to the
Kalingas was the most favourable one
for us. About that time the IA.C.
also came forward with a tender—not
at the time that we had advertised
Jbut much later when we were fina-
lising the Kalingas contract. That
was subject to many conditions and
also help from the Indian Air Force,
which was not in a position to con-
tinue with this air-dropping because
of its commitments elsewhere. Even
then, I might mention that the rate
suggested by the Indian Airlines Cor-
porations was Rs. 775 as against Rs. 750
that was asked by the Kalingas. In
any case, the Board went into all the
details and finalised it.

Reference was also made to the
length qf the contract. It is very
difficult to assess the supply for short
periods, because of his we ourselves
were rather anxious that this pro-
gramme should be a long term pro-
gramme. The [.AC., in the tender
that they had submitted, had also
asked for a long term contract. It
was nothing unusual or special done
for the Kailnga Airlines. You will see
that, as such, no special favour had

been done to this Airlines and no con- -

sideration given to any individual that
might or might not be associated
with this Airlines.

Reference was also made to losses
in dropping. Shri Hem Barua refer-
red to several clauses of the contract.
But, I am afraid he failed to refer to
a clause that deals with losses of
supply. It is clearly mentioned that
any loss of more than 4 per cent would
be made up by the Airlines themselves.
This is calculated not by the Airlines.
It is accounted by us. We have an
account of what is being put on the
plane. Then, the Political officers and
their staff let us know how much they
have received at the other end. If the
difference is more than 4 per cent, the
Airlines is responsible to make good
the moneys.
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Shri Hem Barua also referred to
some secret Audit report that he had
managed to get with which we have
not been favoured so far. Therefore,
it ig very difficult for me to say any-
thing in that respect. But if he was
referring to a certain note sent to us
by the Accountant-General oi Assam,
1 might mention here that wc have
fully answered it and there has been
no further reply in that respect.

{e also mentioned about the con-
nection between the former airline
company dropping in that area, the
Indamers and the Kalingas. We are
not aware of any collaboration that he
wag referring to. But it is possible
that the Kalingas may have bought
some of the assets that they left
behind them_, but the Kalingas are an
entirely different company and: are
not connected with the Indamers to
the best of our knowledge.

Then, some hon. Members refer-
red to Goa and the need for small-
scale industries in Goa. I might men-
tion that I have already made a
detailed statement in this House earlier
and I wish the hon. Member had
borne that in mind. We have already
accepted 140 applications for the
establishment of small-scale industries.
In addition, we are also giving fin-
ancial assistance in the form of loans
to needy entrepreneurs. We arc also
giving help to a co-operative which is
planning to bring in about 1500 acres
of land under salt pans in Diu. The
Third Five Year Plan for the Union
Territories has also Leen prepared,
and we have already set up a plan-
ning board in Goa and also a Depart-
ment of Industries, and as such, this
aspect of Goa is being fully looked
into.

1 would only like {o repeat in con-
clusion that the allegations made by
my hon, friend Shri Hem Barua were
very unfortunate, and I wish that he
had taken the trouble of either dis-
cussing this matter with us or of lis-
tening to what I had to say so that
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this misunderstanding could be remov-
ed for ever.

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): The Supplementary
Demands refer also to two items relat-
ing tn my Ministry. One is the import
of foodgrains and the other is the
export of sugar.

With regard to the Supplementary
Demand on the import of foodgrains,
I am surprised that Shri Daji has
taken advantage of this occasion to
speak in such disparaging terms about
the PL-480 imports. The advantages
of the PL-480 imports have been stated
more than once ‘on the floor of this
House in reply to the criticism offered
on the main Demands for Grants
relating to the Ministry, and also on
occasions when gquestions have been
asked relating to the PL-430 imports.

The broad pattern of payment for
imports under the PL-480 is well
known to this House. It is only 15
per cent of the proceeds of the imports,
which s set apart for use by the
United States Government within the
country towards expenses of their
Embassy and other expenses at their
discretion. Only 15 per cent is set
apart for that purpose, and this
expenditure is at their discretion,

because it is their money. If they.

bring money into this country and
spend it, as the House knows, we
could have no control over the disposal
of those amounts.

With regard to the balance, 50 per
cent is by way of grant and 50 per
cent is by way of loan to be payable
within 40 years with a small rate of
interest. And everybody knows the
great help that these PL—480 imports
have rendered in the matter of stabi-
lisation of foodgrain prices and also
for keeping a reasonable level of
prices as a whole. Instead of being
appreciative of the PL-480 imports, I
am sorry that my hon. friend has taken
advantage of his American-phobia to
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criticise the Government of India in
the matter of these imports.

Some criticism was also levelled
against the quality of wheat that has
been imported, saying :hat it is infe-
rior and so on. That was the criticism
made by some other Member. I am
glad that at least as far as the quality
of the importeqd grain is concerned,
Shri Daji has no compilaint. It is
good quality wheat and it is distri-
buted through fair price shops and
supplied to the flour mills.

Shri Daji: 1 asked for how long we
are to be dependent un the imports
from America.

Shri A. M. Thomas: /s tc how long
it I would say this. Under thh 1960
agreement, the quanti!y ‘hat has been
agreed to be imported i: 16 million
tons of whea', ocut of which we have
already imported about 5% million
tons, so that about 10} million tons
still remain out of the wheat contract-
ed for. With regard to rice, the
quantity of ~ice that was sgreed to be
importeq  uunder the agreement of
1960 is 1 million tors, out of which
we have alreadv imported about 4:3
lakhs tons so that we tave still got
about 5:7 lakhs tons to be imported
out of the rize contractea for.

My hon. friend was complaining
that it was because of thecse imports
that we had been heving complacency
with regard {0 fcod pruduction. It is
an absolutely  baseless argument,
These imports are mainly for the
purpose of building up buffer stocks
to maintain the price levei. We have
got a target of  building up these
buffer stocks or central reserves to
the extent of 5 million tons, so that
these imports will he Jdcvoted partly
for current consumption and partly
for building up these reserves. In
spite of thes> larg~-scale imports that
we have planned we hsve put the
target of foodg-ains procuction in the
Thirq Plan at 100 millicn tons, so
that we are not showiag any com-
placency in lhe matter of efforts in
the direction of foodgrezins produc-
tion.
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Then, Shri S. M. FKEanerjee and
some other Members also had refer-
red to the question of sugar exports.
Shri S. M. Buanerjes was asking
whether we covld not snticipate cor-
rectly the losz:s on exports. It is
not possible, Lecause thc losses on
exports depend on the international
price of sugar, which varies consider-
ably from day to day end month to
momth.

When this d. nand wac originally
framed, we ask>d for Rs. 5} crores.
Subsequently, when we found that
the export wouid be murh more than
originally envisuged, we applied for
a Supplementary Demsand of another
Rs. 8 crores, so that Rz 135 crores
are available now ac the budget stands
at present. Tle additicnal amount
now sought for is or.ly Rs. 95-94 lakhs,
That too become neccssary because
the original quantity that we thought
that we wonld be in a position to
export in the year 1862 was only
35 lakhs metric tons, but now it
seems that we wouldg be in a position
to export 3-94 lakhs metric tons, so
that because of the increase in quan-
tity of these expnrts, the losses also

became high.

Shri S. M. Banerjee suggested that
the sugar mills were taking advantage
of the exports te meet their other
losses. That is not correct. The in-
dustry is supplying us sugar for
exports on a no-profits-no-loss basis.
During 1982-63, the year to  which
the Supplementars. Demand relates,
the industry was to supply for ex-
ports al] qualities of sugar at a price
which on ex-factcry basis works out
to Rs. 3837 pe: maurd—Everybody
knows that the level o¢ orices is much
more—for export sales up to  30th
April, 1962, and Rs. 36.62 per maund
for sales made thereafter, as against
Rs. 37:85 per maurd, the erstwhile
controlled price up to the end of
September, 198!, so thzt the prices
were g little lower than the ex-fac-
tory prices fired when the control
wes In vogue.
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Shri 8. M. Banerjee: What is the
foreign exchange that we have earn-
ed so far?

Shri A, M, Thomas: With regard to
the foreign excrauge, in 1961, we
earned a foreiga exchange of about
Rs. 13:27 crorcs; in 1962, we have
earned foreign exchange of Rs. 14,44,
41,000. The quantity was also increas-
ed. In 1961 we exported 2,67,869
tons, while in 10682, we have exported
3,73,365 tons. International prices are
also showing up. With regard to
the export we are now making, it is
linked with the London price so that
we would be tuking advantage also
of the higher price. But having re-
gard to the shori~ge of productiom
this year, we are now holding our
hands with regard to further exports
of sugar except cxports which we
have already agreeq to, that is, a 1~
tle over 4 lakh tons for the year
1963-64.

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
Mr. Deputy-Speaker, Shri Daji spoke
about two or three points from g
particular angle. He was more guid-
ed by some prejudice than by any
sense of enlightened criticism of &
particular aspect. For example, he
asked about Rourkela as to why that
concern was being burdened with
training of personne! by the German
experts and said it was an unneces-
sary burden. He muy think so. But

" it is very necessary that the top per-

sonnel or medium persornel must be
up to date in their expert knowledge
and training because it helps to pro-
mote the efficiencv of Rourkela.
Rourkela 18 coming up as a result of
this. The alternctive, which he mis-
ses, would have becn to send them
out to Germany for more expert train-
ing. That wouid have meant expen-
diture of more foreign exchange.
So it is more econnmical to import or
bring in the German experts here,
arrange a training programme and
incur whatever expenses are there im
terms of rupees than to incur ex-
penditure in D-Marka or any othee
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foreign exchange. So I do not think
it is unnecessary, rather it is  very
necessary, also it 1s economical and
saves foreign exchange. So I think
‘his objection is very much miscon-
ceived.

Then he asked why it is that in
regard to the expenditure of the PL
480 fumds we are not being consulted.
Here too he is not aware of the full
facts about the arrangements in
regard to rupee financee. We have
gaid it so many times in the House in
‘reply to questions or otherwise that
80 per cent of the rupee resources
forms part of what we call Indian
uses; the Government of India not
oniy make use of it but they decide
how it would be allocated. Of the
20 per cent 5 per cent is for what is
called Cooley amendment projects,
according to which it can be spent
only in joint Indo-American projects
which may be beneficial to the
country concerned. When specific
projects under the Cooley amendment
arrangements come, certainly our
consent is taken because it is either
for research or for developmental or
for industrial or any other purposes.
It has to subserve the national
interest. As for the rest 15 per cent,
although in specific cases they need
not come to us for our consent—the
Finance Minister semetime ago said in
the House that it is not incumbent on
‘the US Government to consult us—in
fact what actually happens is that
they are in terms of certain approved
purposes and in regard to those
approved purposes there Is certainly
some sort of mutual consultation, and
it is open to us to agree in certain
respects, whether for those particular
purposes we would allow it or not. So
so far as the general purpose is con-
cerned, we have some say in it, but in
regard to specific projects in those
approved purposes, they do not con-
sult us and need not consult us. So
it is not as if we have no say.

6hrl Daji: Is this facility available
to any other Embassies? Shall we do
likewise in regard to other Embassies?
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Shri A. M. Thomas: It is their
money,

Shri Daji: Shall we allow other
Embassies to bring in their money and
spend it as they like?

$hri B. R. Bhagat: PL 480 is only
with regard to the American Embassy.

Shri Dajl: 1 was asking whether
this privilege could be extended to
others also without damage ‘'~ onur

sovereignty.

Shri B. R. Bhagat: It is a hypothe-
tical question. If there are such
accumulations of rupee counterpart
funds under any other arrangement,
certainly in similar situations, where
we come to the same arrangement, we
would do it But the question is
thypotheticak

Shri Heda (Nizamabad): What is
the proportion of the amount that is
being allowed out of the PL 480
funds?

Shri Harish Chandra Mathor
(Jalore): With regard to our dealings
with countries on rupee basis, what
is the position?

Shri A. C. Gvha (Barasat): Do they
require any previous sanction from
the Central Government or not?

Shri B. R. Bhagat: It is absolutely
not comparable. The PL 480 funds
represent the sale proceeds of the
wheat loan here and it is in a different
category. It is governed by the terms
of trade or it forms a separate
account. It goes to a separate fund
which they operate independently.
They do not consult us and they need
not. It is like accumulation on
aocount of trade. So the wheat loan
or the PL 480 are entirely different.

Shri A. C. Guha: I think the posi-
tion is not so very different. With the
East European countries also, we have
our rupee payment arrangements.
That money must have been credited
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[Shri A. C. Guha]
to the Embassies here. I do not think
they require any previous sanction of
the Central Government to spend it.

Similarly a portion of the PL 480
funds goes to the American Embassy
here. Why should they require any
previous sanction from Government
10 spend it as the East European
oountries also do not require any
Previous permission?

Shri B. R. Bhagat: Both of us agree
on the conclusions because they do
not require any approval. But I still
maintain that the the situation is
entirely not comparable because that
is the proceeds of trade.

Shr A. C. Guha: The other is also
made up of proceeds of trade.

Shri B, R. Bhagat: It is not from
trade proceeds. In regard to the
wheat loan, we do not pay it in the
way we pay in rupees. We use 30 per
cent of it for our purposes.

Shri Heda: It is exactly the same.

Shri AL C. Guha: The only diffe-
rence is that you do not pay the full
amount; you pay only 15 or 20 per
cent.

Mr. Deputy-Speaker: Please wait
{for the discussion on the Budget
which is coming.

Shri Harish (Jhandra Mathur: This
has nothing to do with the Budget.
But it creates a false impression as if
we are giving any preferential treat-
ment to the Americans, while I say the
position is exactly the same. If it is
not so, let him clarify.

Mr. Deputy-Speaker: The agree-
ment is governed by its own clauses.

Shri B. R. Bhagat: There is no
question of giving any false impres-
sion. We are not giving any false
impression. As I said, we agree on
the conclusion. We do not regulate
the way they spend the amount. But
certainly 1 still maintain that PL 480
is different from the other arrange-
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ment. They are different in their
nature. That is why they have been
specially enacted under a different
law.

Then the hon. Member mentioned
about the Ruby Insurance Company
and the New Asiatic Insurance Com-
pany and asked why an inquiry was
made into the affairs of these com-
panies. He said we are not going into
it because we have certain partiality
for certain persons. I think this way
of attributing motives and making
insinuations is something very diffi-
cult to appreciate and the less it is
indulged in the better, The matter
was raised in this House carlier—
there was a discussion on it. When
the general question of nationalisa-
tion of general insurance was raised
in the discussion on a Private Mem-
ber's resolution, this question was
raised. We have answered about this
matter in reply to various questions
and we have said—the Finance Minis-
ter has said and I have also said—
that this matter was gone into. The
two auditors who were appointed
submitted their reports to the Coh-
troller of Insurance.

Shri S. M. Banerjee: It was never
laid on the Table.

14 hrs,

Shri B. R. Bhagat: 1 do not want
to be interrupted. If he has any
question, let it be put later on.

The Controller of Insurance also
has given reports. All these matters
were sent to the Law Ministry for
legal  opinion. Everything was
examined, and we came to the con-
clusion that we could not proceed
further in this matter, and we made
a statement in the House. Now the
demand comes: why not the report of
the auditors be laid before the
House? This is a very extraordinary
demand.

Shri Daji: Why
demand?

Shri B. R. Bhagat: I{ i: not like
the Audit Report of the Government

extraordinary
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or the various departments. We
appointed special auditors to look into
the various affairs of the company,
and such reports are never laid on the
Table. Usually they are not laid.

Shri Daji: What is the objection to
laying it?

Shri B, R. Bhagat: The point is
that this was disposed of earlier. It
is not as if we gave preference to one
commission’s report and not this. This
matter was disposed of earlier than
the Vivian Bose Commission.

Shri Daji: Why do you not take it
up now?

Shri B. k. Bhagat: It is a short
point that I am answering now. About
the merits of the matter, this is not
the time or occasion to go into it.

Then it was asked why it is that
we are making cuts in the Class IV
employees, restricting their recruit-
ment, while increasing the super-
visory and gazetted staff and the
expenditure on staff cars etc. All
these matters are very carfully gone
into. There is firstly the general
aspect of economy. After the start of
the emergency, a limit was put that
there should be a ten per cent cut in
the staff. Then, we have tried to keep
the establishment expenditure at last
year's level, and various other norms
and standards have been set up, so
that the expenditure on establishment
should not go up. The new posts of
Additional Secretaries or Joint
Secretaries are very thoroughly gone
into at the highest level, to see
whether they are needed or not, and
only when it is felt that such a post
is needed in the interests of work and
efficiency, that it is agreed to. Simi-
larly, in respect of staff cars no case
is agreed to unless a very strong case
is made out.

Shri Alva asked why in respect of
decrees by courts we are not able to
make provision, though the case may
be going on. We do make some pro-
vision when we know from past
experience that we can anticipate the
results of the decisions of the courts,
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but there are many cases in which it
is impossible to anticipate the deci-
sions of the court. The sum involved
in the case he mentioned was quite
big, about Rs. 76,000. The decision in
this case could not be anticipated.
Therefore, in such cases we ‘have to
come to the House for supplementary
funds. It cannot be helped. In this
case, we have gone to the High Court.
The earier decision was by the City
Civil Court.

Then Shri Bhakta Darshan raised
the point that we come for Supple-
mentary Grants, but that in respect
of the same Demands later on we
surrender large amounts, and he
asked why it was so. The conclusion
drawn by him is not correct. Only
in very rare cases are there surrenders
in respect of the Supplementary
Demands, because when we come for
Supplementary Grants we see
whether the anticipated savings are
enough and we try to make adjust-
ments through reappropriations, Only
when that is not possible we come
for Supplementary Grants. It is not
as if the two practices of coming for
supplementary funds and making
large surrenders occur together. They
occur very rarely.

Shri Alva said that the Kolar Gold
Fields carry the largest number of
employees, and added that if they
were closed down, it would be diffi-
cult to employ them elsewhere. e
asked what Government was think-
ing about it. Firstly, we are trying
to find out if the mines can be worked
in a more economic manner. At
present it is a very costly enterprise,
and the cost of gold mine there is
double the world price. At this rate
we cannot go on. We are trying to
find out if we can find more gold reefs
and work them at economic costs so-
that we can keen the employment at
the present rate. Alternativly, the
Finance Minister is very keen that
some new industries, in the defence
or other sector, should be set up so
that the local talents, skill and
methods might be utilised and the
workers given alternative employ-
ment. We are exploring it, and this
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[{Shri B. R. Bhagat]

matter is very much in the mind of
the Government.

Then, the question of the privy
purses was raised, and it was asked
why the principle of compulsory
deposit could not be applied to them
as in the case of salaried employees,
or why they could not be stopped in
the emergency. This again follows
the attitude of those who are totally
opposed to privy purses. It is more
a political approach, than a case on
merits. But, as the House is aware,
these privy purses are the result of
&pecial convenants and agreements and
whatever may be the situation so far
as the Government is concerned, we
cannot be a party to dishonouring or
breaking them. In certain cases like
the Rulers of Audh, Nandgaon and
Qatar, we did stop the privy purses,
because there were no suitable
descendants. In certain other cases
like Bhopal, Bastar and Indore, al-
though the entitlements to the succes-
sors were large, we did reduce the
privy purses. It is also true that quite
a number of the Princes are having
voluntary cuts of ten per cent; they
are contributing to the National
Defence Fund, they have contributed.
So, so far as volun‘ry persuasion is
concerned, we are trying to see that
they should also b~ in line with the
present emergency, but to say that
the privy purses shonuld be stopped or
that we should impnse a compulsory
cut on them is going bohind the
epirit of the agreements and the
nature of such pri—y pursc:, and the
balance of advantage will not be in
the interests of the country.

Mr. Deputy-Speaker: Shall I put all
the cut motions tosether?

Shri 8. M. Banerjee: No. 7 may be
put separately.

Mr. Deputy-Speaker: Others you
withdraw?

Shri S. M_ Banerjee: No. They may
be put to voice vote.

Mr. Deputy-Speaker: The question
is:

MARCH 12, 1963

for Supplementary 3272
Grants (General)

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 23,000 in respect of
Privy Purses and Allowances of
Indian Rulers be reduced by Rs.
100

[Need to stop payment of allowances
to Rulers in view of emergency (7)]

Those in favour will say “Aye".
Some Hon. Members: Aye.

Mr, Deputy-Speaker: Those against
will say “No”.

Some Hon. Members: “No”.

Mr. Deputy-Speaker: The ‘Noes”
have it

Shri S. M. Banerjee: The “Ayes”
have it.

Mr. Deputy-Speaker: Those in
favour will please stand up. Seven.
Those against will please stand up.

Shrimati Renu Chakravartty
(Barrackpore): All those who want
privy purses, stand up.

Mr, Deputy-Speaker: An over-
whelming majority.

Shri Daji: For privy purses.

Mr. Deputy-Speaker: It is lost.

The cut motion was negatived.

Mr. Deputy-Speaker: Now I put the
other cut motions to the House.

Cut Motion Nos. 1, 2, 3, 4, 5 and 6 were
put and negatived.

Mr. Deputy-Speaker: The question
is:

“That the .cspective Supple-
mentary sums not exceeding the
PIYl 3y} Ul UMOYS Sjunoure
column of the order paper be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1963, in respect of the following
demands entered in the second
column thereof—

Demands Nos, 1, 8, 9, 10, 16,
21, 29, 30-A, 31, 34, 37, 44, 48,
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4y, o, 52, 53, 55, 56, 63, 68, 67,
72, 86, 87, 81, 92, 97, 99, 101,
102, 110, 116, 118, 119-A, 121,
123, 125, 133, 135 and 144.”

The motion was adopted.

14:10 hrs.

GENERAL BUDGET—GENERAL
DISCUSSION

Mr. Deputy-Speaker: We will now
go to the Budget Discussion.

Shrimati Renu Chakravartty
(Barrackpore): Mr. Deputy Speaker,
Sir, we are about to debate one of
the most crucial Budgets undertaken.
to face a critical period in our coun-
try’s history. Within thirteen years of
our Indepcndence, when our economy
was struggling to overcome its eco-
nomic backwardness of a century and
more, when we were preparing for
planned development and when we
had hoped that we would be able to
continue with our policy of pcaceful
co-existence and friendship with all
countries, it was at such a time that
our country was called upon to
strengthen its national defence. While
doing so, we know that we must also
go forward with our economic devea-
lopment. Therefore, defence and
development are the correct orienta-
tions in the Budget.

But we have to avoid falling into
the trap of using the patriotism of our
people while talking of defence and
acting in a way to further depress
the living standard of our people.
Keeping always before us the millions
of our people at starvation level and
the need to raise their standard, we
have to look at the Budget, Espe-
cially I am reminded of the speech
made by the Prime Minister on
February 25th in the Rajya Sabha
that in the ultimate analysis it was
the people’s morale that would win
the battle and therefore, the goal of
socialist pattern of society has to be

pursued with vigour.
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If we accept the fact that we have
to go forward with a budget {for
defence and development, then we, at
least the communists, will not quarrel
with the Finance Minister on the
bigness of his budget. The National
Development Council in fact wanted
a bigger figure than Rs. 867 crures for
defence and Rs. 1228 crores for deve-
lopment. The communists also have
been in favour of a big plan because
we are clear in our minds that there
are huge and enormous resources in
our country. They are hidden away
in private-profit making institutions,
in the wealth of the princes, indus-
trial magnates, landlords, contractors
and profiteers who though numeri-
cally small in contrast with the
millions at the lowest Ilevels, are
economically big, owerful and affluent.
Our big question is: will this Gov-
ernment touch these people and make
them their wealth, or will they take
to the old pattern of making the bulk
of the money for development come
from those who can hardly bear it.

1 feel that this Budget in spite of
cerfain departures from the npast is
going to bring about a big burden on
the lowest rungs of the salaried
classes because their income is very
obvious and straigtforward and can-
not be hidden. The small peasantry
are asked to compulsorily deposit
fifty per cent of their land revenue.
So also the small trader, Such people
can hardly eke out an existence in the
context of growing monopolistic
trends in the economy. These are the
people who are going to be hit worst.
In addition to this there are the in-
direct taxes on kerosene, tobacco, and
other things. Transport cost also will
go up because of the tax on diesel and
petroleum. Naturally these are going
to weigh heavily on the poorer sec-
tions and the middle classes. But
our biggest caveat is that not only will
the poor people suffer but also the
Government has completely failed to
control prices. We see that as soon
as the Budget has been placed in this
House and read in this Hocuse, the
prices have gone up—prices of not
only those that are taxed but of



